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Factual and Action Taken Report (Interim)

The Hon'ble NGT vide orders dated 22.12.2021 in OA no. 337 of 2021 titled
as Shokeen Ali & Anr. Vs State of Haryana &Ors (Annexure-R1) passed
the following directions:-

“let CPCB, State PCB, SEIAA, Haryana and District Magistrate,
Yamuna Nagar furnish factual and action taken report in the matter
within two months by e-mail at judicial-ngt@gov.in preferably in the
form of searchable PDF/OCR Support PDF and not in the form of
Image PDF. CPCB and State PCB will be the nodal agency for
coordination and compliance. A copy of this order be forwarded to
CPCB, State PCB, SEIAA, Haryana and District Magistrate, Yamuna
Nagar by e-mail for compliance. The applicant may furnish a set of
papers to CPCB, State PCB, SEIAA, Haryana and District Magistrate,
Yamuna Nagar within a week and file affidavit of service.”

This OA pertains to a mining contract encompassing an area of 24
ha in Galauri Block/YNR B-39 in Yam&lJna Nagar district of Haryana which
was granted to M/s Kawaljeet Singh Batra (Respondent No. 4) of
Saharanpur district (UP) on 25.05.2017 for eight years @ Rs. 2,01,50,000
per year, and for an annual production of 4,40,000 MT boulders, gravel and
sand (BGS).

As per directions of Hon'ble NGT the team of following members inspected

the site on dated 28.01.2022:-



a. Sh. Gurnam Singh, Regional Director, CPCB

b.  Sh. Anil Kumar Mehta, Member SEAC (representative of SEIAA),
Haryana.

c. Sh. R K Sapra, Member SEAC (representative of SEIAA) , Haryana.

d. Sh. Jaspal Singh, HCS, SDM, Bilaspur, Yamuna Nagar.

e. Sh. Gurjeet Singh, Mining Officer, Yamuna Nagar, Haryana.

f. Sh. Shailender Arora, Regional Officer, Yamuna Nagar.

g. Sh. Kuldeep Singh, AEE, HSPCB, Haryana.

h.  Sh. Naib Mohmand, Field Kanoongo

i Sh. Kapil, Patwari

The complainant was called telephonically many times but he
neither came to the site nor to the office of HSPCB. The proprietor of the
mining firm accompanied the inspection and also submitted his

representation before the Committee, copy enclosed as per Annexure-R2.

4. That the status of above referred mine w.r.t. statutory permissions is
submitted as under:-

Sr. | Name of | River Area of | Capacity | Minerals | Environm | CTE CTO Mining
No. | Mining bed/ Mining of Mining | Mined ent Licens
Project Outside | Project Project Clearanc e

River (TPA) e
bed
Mining
1 M/s Outside | 24 Ha 440,000 | Boulder, | EC Obtained | Valid Presen
Kawaljeet River Gravel obtained | vide no. | upto tly
Singh Batra, | bed and vide no. | HEPC/20 | 30.09.20 | suspen
Village Sand SEIAA/H | 17/303 22 ded
Galauri, (Minor R/2017/ dt.
Sadhaura, Minerals | 378 dt. | 12.07.20
Block 39, ) 25.05.20 | 17
District 17
Yamuna
Nagar,
Haryana




For the purpose of gathering some additional information, a team of the

following officers again visited the mining site on dated 18.04.2022:-

a.  Sh. Gurnam Singh, Regional Director, CPCB.

b.  Dr. Rajbir Singh, IFS (Retd.) Member SEAC.

¢.  Sh. Nirmal Kumar, RO, HSPCB ,Yamuna Nagar.

e.  Sh. Aman, Mining Inspector, Yamuna Nagar, Haryana.
Sh. Naresh Kumar, AEE, HSPCB, Haryana.

h.  Sh. Bharat Bhushan, Naib Tehsildar, Bilaspur.

The complainant Sh. Shokeen Ali was also invited for inspection but

he has refused to come citing the reason of ROZA during Ramzan.

That the team has scrutinized the documents submitted alongwith original
application and found that on receipt of a complaint regarding illegal mining
being carried out in village Galauri of District Yamuna Nagar, the area was
got inspected by the Mining Department through Sh. R.S. Thakran, Mining
Engineer (Head Quarter), along with Senior Surveyor and Assistant Mining
Engineer, Yamuna Nagar on 09.03.2021. The team while inspection of the
said mining firm found that no boundary pillars were found installed on the
corner points of the contracted area and also no weigh bridge was
installed. In the absence of boundary pillars (as were not found
installed),the contracted area was checked with the help of Differential
Global Positioning System (DGPS). The inspecting team found that though

mining contract was in favour of M/s Kawaljeet Singh Batra but granted



only over an area of 24.00 hectares, but they have undertaken illegal

mining over an area of 28.50 hectares as per details given below:-

a) 6.40 hectares area has been mined/excavated within the contracted
area but up to the depth of 10 meters as against the permissible

depth of 09 meters;

b) 11.00 hectares area has been mined outside contracted area which
is nearby to boundary of contracted mining lease area and
mined up to a depth of 10 to 12 meter. Out of said area of 11.00
hectares, an area of 1.20 hectares was situated in revenue estate of
village Dera District Ambala and remaining 9.80 hectares in the

revenue estate of village Galauri Yamuna Nagar.

c) Another area of 11.10 hectares area was found mined illegally
outside the contracted mining lease area which was adjoining to

boundary of contracted mining lease area.

Considering the above findings, the Mining Department had issued
the show caused notice dated 17.05.2021 (Annexure-R3) to the mining
contractor for illegal extraction (mining) of boulder/gravel/sand of
37,57000 MT. The Mining Contractor replied the show cause notice on
dated 24.05.2021 and refuted the allegation of illegal mining and non
installation of weigh bridge and boundary pillars and requested for re-
inspection which was considered by the mining department and a re-
inspection was carried out on dated 28.05.2021 and reported there was no

discrepancy in the previous inspection report carried out on dated



09.03.2021. Only additional reporting during re-inspection on dated
28.05.2021 was that weigh bridge was found operational at a distance of
400 meter away from the contracted area and out of 04 boundary pillars
required 03 were found installed. Thereafter, the mining contractor was
also afforded an opportunity of hearing on dated 23.06.2021 by the mining

department.

The mining department concluded the enquiry vide orders dated
30.06.2021 (Annexure-R4), wherein the conclusive remarks on illegal

mining reported were as per Para 19, 20 & 21 reproduced as under:-

"19  In case of mining beyond contracted area, it was found that it
is to an extent of 22.10 hectares out of which 11.20 hectares area
(pits marked as EP 1, EP 2, EP 3 and EP § in the report) is just
adjoining to the lease boundary. It can be decided beyond doubt
that the said area has been mined by the contractor firm. In the
remaining part of 11.00 hectares, it is difficult fo amive at a
conclusion that the firm was mining illegally in the area but logically it

cannot be ruled out that any other person indulging in such huge
operations will directly impact the operations/business of the contractor
and they would not have allowed it to happen without a tacit
understanding (pits marked as EP 4, EP 5, EP 6 in the report). In the
case of mining which was done at a distance of 150-500 meters away
from their boundary of contracted area it would be in interest of justice
that a fresh detailed enquiry be conducted to establish whether the

contractor was involved in said illegal mining. In case it is proved that



this area was also mined by the same contractor, they will be liable to

pay penalty as per policy.

20 In the light of above said facts which have been bought out on
the basis of an enquiry, field visit of the officials of Mining
Department and attended formally by the representatives of the
mining contractor. | am of the considered view that M/s Kawaljeet
Singh Batra is liable to pay penalty (price and royalty) for 18,70,000
MT of Boulder Gravel and Sand/ minor mineral excavated illegally
from said area of 11.20 hectares falling under area adjacent to their
mining area/boundary but outside contracted area and also for
extraction of 1,28,000 MT from beyond permissible out of 6.40
hectares (pit/area marked as WP 1 in report) mined within
contracted area. The royalty of mineral for boulder and gravel is Rs.
50 as per State Rules, 2012. As regards price to be considered as per
the official records imposed in earlier cases based on average

sale price of leaseholders it comes out to be Rs. 56 per MT.

21, Hence, | herby order that the contractor is liable to pay
amount of Rs. 21,49,36,438 the amount as penalty as interim

measure subject to final decision on account of following:-

a) Royalty and price of Rs. 19,82,20,000 taking the price @ Rs 56
pre MT and royalty @ Rs. 50 per MT for illegal excavation of 18,70,000

MT of Boulder Gravel and Sand from area of 11.20 hectares;

b) Royalty and price of Rs. 1,35,68,000 taking the price @ Rs. 56

per MT and royalty @ Rs. 50 per MT for 1,28,000 MT of mineral



excavated from depth beyond permissible from the contracted area of

6.60 hectares.

c) An amount of Rs. 31,48,438 equals to 50% of the security

deposit as fine for undertaking mining in violation of the terms of grant.”

That the contractor firm, had filed the appeal against the orders dated
30.06.2021 before the Appellate Authority-cum-Principal Secretary to Govt.
Haryana, Mines & Geology Department and the Appellate Authority vide
orders dated 24.02.2022 (Annexure-R5) passed the orders as per para

12.1 as under:-

"12  Keeping in view of detailed facts of the case and records

made available it is ordered that:

12.1 The enquiry being conducted by the Department for part area
out of alleged area illegally mined to establish involvement of the
appellant firm in illegal mining, the said enquiry shall be carried out for
the entire area for which action was initiated against the appellant firm.
Accordingly, the orders dated 30.06.2021 read with orders dated
15.07.2021 and 14.10.2021 are modified to the extent that the fresh
enquiry be carried out for all of the mining area illegally mined in and
around the contracted area of appellant firm as found mention in the

inspection report.

a) The Enquiry shall be carried out by Sh. Ashutosh Rajan,
HCS, Joint Director Mines and Geology, Sh. Deepak Hooda,

State Geologist assisted by Sh. Suresh Sharma, Sr. Surveyor.



b) The team shall also associate a technical person from
HARSAC and procure satellite images to examine as to whether
mining pits (details along with GPS coordinates are available) found
to be near the contracted area were existing even prior (o

commencement of mining or were created during which period:

c) The Satellite imageries in case are not available with HARSAC,
the same may be procured on payment basis without any delay from

department funds available under R & R Fund or any other fund;

d) The areas for which FIRSs have been filed as claimed by the
appellant firm be also got verified by the team to ascertain as to
whether for said areas appellant firm has been directed to pay
penalty for illegal mining or said area are other than that of the

pits/areas for which notice was issued to them.

e) The team of officers shall also make an assessment as to
whether the area used for mining within contracted area is
commensurate with the reported production by the appellant firm
and in case it is not shall give clear recommendation for enabling

DGMG to take action, if any.

f) The team enquiring the matter shall also asses as to whether
mineral sold during the period of operation and quantity of mineral
produced gives any idea about alleged illegal mining. The team
must complete its enquiry within a period of two months and submit

report to the DGMG with a copy to undersigned,



g The DGMG shall take fresh decision based on the same
within 15 days of the receipt of the report by affording opportunity of
hearing in case any decision adverse to the interest of appellant firm

are to be taken.

h) In case the illegally mined pits are found to have been created
after the mining contract was granted to the appellant firm, they shall

be imposed penalty as per law.

i) The appellant firm shall deposit a lump sum amount of Rs. 5
Crore as advance penalty which may be adjusted towards amount
they may have to pay after detailed enquiry report is submitted and

decided by the DGMG."

That the representative of contracted mining lease of M/s

Kanwaljeet Singh Batra , village Galauri, submitted their representation

(Annexure-R2) to the inspecting team(constituted by Hon'ble NGT in

present matter). In representation the contractor denied the allegations

Icharges of illegal mining leveled against them by the Mines and Geology

Department mainly on the following grounds(stated by contractor) :

Date of issuance of Letter of Intent (LOI) :20.10.2016
Date of issuance of Environment Clearance :20.05.2017
Date of issuance of CTE :12.07.2017
Date of issuance of CTO :08.08.2017

Date of commencement of mining operation :08.08.2017



The illegal mining in the area was going on even prior of grant of
mining contract to the contractor and also during contract period by
anti social elements in connivance with land owners in the area ,
adjbining to the contracted area. The contractor supported their
claim with the complaints given by them to Mining Office from time
to time and even before commencement of mining. The details of

such complaints submitted as under:-

Sr. | Date Type of Summary
No. Complaint

1 |22.12.2016 | lllegal Mining | Regarding illegal mining nearby the contract area of
Galauri B-39.

2 |1 17.02.2017 | llegal Mining | Regarding illegal mining nearby the contract area of
Galauri B-39 and no action has been taken of previous
complaint also.

3 | 25.09.2017 | lllegal Mining | Regarding illegal mining near Pammuvala river and
other nearby places

4 | 16.07.2018 | lllegal Mining | Regarding lllegal mining close to contract area against
which we have complained earlier also but no action is
being taken.

5 | 05.12.2019 | lllegal Mining | Regarding lllegal mining close to contract area. We
have posted multiple complaints regarding same before
as well.

6 | 13.08.2020 | lllegal Mining | lllegal mining adjacent to contract area. Earlier also
many complaints in writing and verbally intimated to
your office. We have no link with the illegal mining near
to contract area.

7 108.08.2020 | lllegal Mining | lllegal mining adjacent to contract area. Earlier also

many complaints in writing and verbally intimated to
your office. We have no link with the illegal mining near
to contract area.

The contractor further submitted, no action has been taken by

Mining Office on their above complaints.

The contractor also submitted details of FIRs of illegal
mining/transportation in Village Galauri and nearby area filed by

Mining Office (to prove illegal mining happening in the area with the

10



involvement of

land lords and mining mafia without their

involvement). The details of some of such FIRs is submitted as

under:-
Sr | Date Place Nature of | Description
no FIR
1 09.05.2018 | Village lllegal lllegal mining found of size 100*100*5 cubic
Asgarpur Mining - | feet.
Land
2 22.05.2018 | Village lllegal lllegal mining found of size 100*90*6 cubic feet.
Asgarpur Mining -
Land
3 27.12.2019 | Village llegal lllegal mining found of size of 3 acre and 20 feet
Galauri Mining
Land
4 11.01.2020 | Village lllegal Fresh marks of illegal mining was found.
Asgarpur Mining -
Land
5 02.07.2020 | Jhanda, lllegal lllegal mining found of size 1.5 acre and 8 feet
Bilaspur Mining -
Land
6 25.02.2021 | Galauri lllegal lllegal Mining found of size 100*200*9 cubic
Mining - feet.
Land
7 25.02.2021 | Galauri lllegal lllegal mining found of size 120*80*12 cubic
Mining - feet.
Land
8 25.02.2021 | Galauri lllegal lllegal mining found of size 250*250*18 cubic
Mining - feet.
Land
9 25.02.2021 | Galauri lllegal lllegal mining found of size 400*200*18 cubic
Mining - | feet.
Land
10 | 25.02.2021 | Galauri lilegal lllegal mining found of size 200*20*18 cubic
Mining - feet.
Land
11 | 25.02.2021 | Galauri lilegal lllegal mining found of size 500100*18 cubic
Mining - | feet.
Land
12 | 25.02.2021 | Galauri lllegal lllegal mining found of size 70*30*25 cubic feet
Mining -
Land
13 | 25.02.2021 | Galauri llegal llegal mining found of size 1 acre and 6 feet pit
Mining -
Land

ii. The contractor submitted that they have permitted quantity of

4,40,000MT per Annum and issued e-rawana/rawana for this extent

11



b)

only. Further contractor hypothetically submitted even if it assumed
that illegal mining to the extent as claiming by Mining Office, carried
out them, even with day one of mining commencement i.e.
08.08.2017 and up to 09.03.2021(the date of visit of Mining Team
when such illegal mining reported) and 300 working days in year, on
an average 3500 MT of minerals extracted and for that movements
of 200 trucks( capacity 18MT)required on daily basis. He further
claimed that how such a huge nos of trucks can ply on road without
e-rawana and without detecting by various statutory mining teams

appointed to stop such illegal mining and movement of trucks.

That the team has visited all the sites of illegal mining pits as
mentioned in the orders dated 30.06.2021 ,issued by the Mines and
Geology, Haryana and as desired by Hon’ble NGT, the factual and action

taken report is submitted as under-

llegal mining pits of area 22.10 Hectare exist adjacent/nearby to the
contracted mining lease M/s Kawaljeet Singh Batra, Village Galauri,
Sadhaura, Block 39,District Yamuna Nagar and out of this 11.20 Hectare
of mining pits(illegal mineral extraction of 18,70,000MT) found adjoining to
the contracted mine lease of M/s Kawaljeet Singh Batra and rest of illegal
mining pits of 11 Hectare(illegal mineral extraction of 17,59,000MT) were
also in the near vicinity of contracted mining lease of M/s Kawaljeet Singh
Batra.

The illegal mining in respect of beyond permissible depth found within the

contracted lease of M/s Kawaljeet Singh Batra. The such area was 6.40

12



d)

Hectare (illegal mineral extraction of 1,28,000 MT) wherein the mineral
extraction was up to 10 mtrs of depth than permissible ultimate depth of 9
mtrs as per environment clearance.

The illegal mining pits as per report/orders dated 30.06.2021 of Mines and
Geology were existing at site, however exact measurement of these pits
could not be ascertained but the same were seems near to area
estimations as calculated/measured by Mines and Geology using
Differential Global Positioning System(DGPS). Photographs attached as
per Annexure-R6.

The team has found the 03 boundary pillars intact at the right locations and
4th boundary pillar was not intact and was lying uprooted at site but the
location of the pillar was right as per GPS location. Photographs attached
as per Annexure-R7.

At site some of the mined area within the contracted mining lease area and
out side contracted mining lease area of M/s Kawaljeet Singh Batra, found
replenished/restored with sand /earth. Photographs attached as per
Annexure-R8.

The total mining minerals illegally extracted calculated by the Mines and
Geology for the 28.10 Hectare of land(detailed as above) was
37,57,000MT , however for not having proof of direct indulgence in illegal
mining in the area of 11 Hectare of land which is not adjoining to the
contracted mining lease and with requirement of fresh enquiry for this, the
penalty ( including price of mineral @Rs50/MT and Royalty of

mineral@Rs56/MT) of Rs 21,17,88000 vide orders dated 30.06.2021 of

13



9)

h)

Mines and Geology was imposed on the unit. Apart from this an amount of
Rs31,48,438 equals to 50% of the security deposit as fine imposed vide
said orders dated 30.06.2021 of Mines and Geology.

The mining contractor M/s Kanwaljeet Singh Batra , challenged the orders
dated 30.06.2021 before the Appellate Authority to Government Haryana,
Mines & Geology Department and Ld Appellate Authority vide orders dated
24.02.2022, orders the enquiry in the matter by Sh. Ashutosh Rajan ,HCS,
Joint Director Mines and Geology, Sh. Deepak Hooda, State Geologist
assisted by Sh. Sudesh Sharma, Sr. Surveyor. And also asked the team
shall also associate a technical person from HARSAC and procure satellite
images to examine as to whether mining pits were existing even prior to
the commencement of the contacted mining lease or time/period of
creation of mining pits.

The mining contractor M/s Kanwaljeet Singh Batra, submitted a
representation before the team ( constituted by Hon’ble NGT in present
matter) based on complaints on various occasions even before
commencement of mining and during mining operation regarding illegal
mining in nearby areas of the contracted lease . The contractor also
quoted the various FIRs showing the illegal mining happening in the
Village Galauri and nearby areas by mining mafia in connivance with the
land owners.

In various representations and even in the representation before the team,
the contractor has not submitted any excuse/denial of not carrying out

illegal mining in the area of 6.4 Hectare in the legitimate mining lease to

14



the depth of 10 meters against the permissible ultimate depth of 9 meters
as permissible under environment clearance granted to the mining unit.
The such illegal mining have no excuse and statutory authorities need to
take action as per law and apart from recovery of price/royalty/penalty , the
environmental compensation need to be imposed as per the orders of
Hon’ble NGT vide dated 26.02.2021 in OA No. 360/2015 titled as National
Green Tribunal Bar Association Vs Virender Singh ( State of Gujrat). The

Environmental Compensation is calculated as under :-

Violation:- lllegal Extraction of Boulder/Gravel/Sand upto 10 meters |
depth beyond permissible limit of 9 meter depth with in
contracted lease area

Total illegal Mineral | 1.28Lac MT
Extraction (Z)

Market value of illegally | As per Mining Department Report. Rs. 106 per MT (including
mined material(per MT) | price @ Rs. 56 MT and royalty @ Rs. 50 per Metric Ton)

Market value of illegally | Zx(market value /MT)
mined material (D) in Rs | =128000x106

=13556800
Severity Moderate
Risk Level 2
PRisk Factor 0.50
Discount(r) 7%

Annual Value of | =DxRF
Foregone Ecological | =13556800x0.50
Values(Rs) =6784000

l

Present value of

Foregone Ecological

0/ A 5
Value@7%discount rate PV:Z ( DxRF)
t=1

(1+r)t

15



and over 5 years(Rs) PV=Z5 ( 6784000)
t=1

(1+0.7)t

PV=27815739

Net Present Value(after

netting out market value | NPV=PV-D

of illegally mined =27815739-13556800
material) ie. Total =1,42,47,739 (Rs)
Compensation

)

k)

Besides the illegal/unauthorized mining, the contractor has almost totally
ignored the conditions laid down in the Environment Clearance. Out of the
stipulated plantation of 3450 trees over a S-year span, only about 625
recently planted poplar plants were found in a nearby area. The Haryana
State Pollution Control Board(HSPCB), issued the show cause notice of 15
days to the mining unit M/s Kawaljeet Singh Batra, Village Galauri
(Annexure-R9) to deposit the above calculated environmental
compensation. The HSPCB also issued the show cause notice for closure
under Water Act and Air Act and Show Cause Notice for prosecution under
Environment(Protection) Act 1986 to the mining unitfor violating the

conditions of Environment Cleafance and CTE/CTO.

The Mines and Geology Department is the statutory department
responsible for regulating the mining in the area . They used to lodge FIR
against the land owners and machinery owners involved in the ilegal
mining and also compound the machinery and transport vehicles involved

in the illegal mining. They used to carry out regular and surprise

16



inspections in the area to check illegal mining activities and legitimate
mines for checking mining operation as per mining plan . The mining unit
M/s Kanwaljeet Singh Batra commenced the mining operation on
08.08.2017 and its only the inspection dated 09.03.2021 when the Mines
and Geology Department reported illegal mining in large area of 22.10
Hectare adjoining and in the nearby area of mining unit M/s Kanwaljeet

Singh Batra and the same up to depth of 10-11 meters (extraction of

minerals to the extent of 36,29,000 MT) . This situation is dubious as how

for such a long period such a huge illegal mining and mineral extraction
remain unnoticed and non-reported by the Mines and Geology Department
when the department is doing regular inspection of the mining unit and
nearby area and also filed many FIRs of illegal mining in the nearby area
and also the mining contractor filed complaints of illegal mining on many
occasions.

As per orders dated 24.02.2022 of Appellate Authority of the Mines and
Geology Department , re-inquiry in the matter w.r.t. timings of mining pits
reported for illegal mining with the technical help from HARSAC and
satellite images, is being conducted, to ascertain the role of mining
contractor M/s Kanwaljeet Singh Batra( B -39) in the illegal mining.

It is re-iterated that the environmental damage has been caused to the
extent of 28.5 ha area whereas above computation of the environmental
compensation is only for the non-permissible excavation beyond

permissible depth in the 6.4 ha. lease area.
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Annexure-R1

Item No. 01 (Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 337/2021
Shokeen Ali & Anr. Applicant(s)
Versus

State of Haryana & Ors. Respondent(s)

Date of hearing: 22.12.2021

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

ORDER

1. Grievance in this application is against inaction of the State PCB in
enforcing environmental norms against Respondent Nos. 4 to 9 -
Kawaljeet Singh Batra, Gurpreet Singh Bagga, Smt. Gurmeet Kaur,
Indrajit Singh Bagga@ Twinkle Bagga, Prabhjeet Singh Bagga and Deepak
Choudhary who were engaged in illegal mining. It is stated that violations
have been established against them as per orders of the Director General,
Mines and Geology, Haryana dated 30.06.2021 and 15.07.2021
(Annexures A-5 and A-6). Though penalty has been levied for loss of
royalty under the Haryana Minor Mineral Concession, Stocking,
Transportation of Minerals, and Prevention of Illegal Mining Rules, 2012,
no action has been taken for violation of environmental norms in the
course of such illegal mining, as required in terms of judgments of the

Hon’ble Supreme Court in M.C. Mehta vs UOI, (2004) 12 SCC 118, Goa
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Foundation v. Union of India & Ors., (2014) 6 SCC 590 and Common

Cause Vs. Uol & Ors., (2017) 9 SCC 499.

2. Let CPCB, State PCB, SEIAA, Haryana and District Magistrate,
Yamuna Nagar furnish factual and action taken report in the matter

within two months by e-mail at judicial-ngt@gov.in preferably in the form

of searchable PDF/OCR Support PDF and not in the form of Image PDF.
CPCB and State PCB will be the nodal agency for coordination and

compliance.

A copy of this order be forwarded to CPCB, State PCB, SEIAA,
Haryana and District Magistrate, Yamuna Nagar by e-mail for

compliance.

The applicant may furnish a set of papers to CPCB, State PCB,
SEIAA, Haryana and District Magistrate, Yamuna Nagar within a week

and file affidavit of service.

List for further consideration on 11.03.2022.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

Dr. Nagin Nanda, EM

December 22, 2021
Original Application No. 337 /2021
DV
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To .
Ay Yz [ta 63/%‘1 o
Lo wepen Yak

Subject - The matter relating to implicating M/S Kanwaljeet Singh Batra propristac
Kanwaljeet Singh Batra the mining contractor of Galauri Block/YNR B-39, of district
Yamunra Nagar in a case of illegal mining and imposing a penalty of Rs 21.49,36.438
or him by the Mines Department

Sir,
That after failing to get justice from the Mines and Geology Department ,Haryana who
grarited the mining contract of Galauri Block/YNR B-39 of district Yamuna Nagar to
- &;{, Kanwaljeet Singh Batra proprietor Kanwaljeet Singh Batra (hereinafter raterred to
as  appiicant) for extraction of boulder, gravel and sand (in short BGS) ,applicant is
approaching your Honour with & prayer to intervene to save him from infliction of heavy
penalty of Rs 21,49,36,438 for'alleged iitegal mining of BGS,, of which applicant never
indulged .Enormity of highhandedness on the part of the Mines Department car be
gauged from the fact that when the applicant had been permitted to extract a ma#imum

guantity of only 4,40,000 MT ir: a year from the contracted area then how could he as

was Intiizlly charged |, to nave illegally mined a huge quantity of 37,57,000 MT It is
l;fgé;.;i.‘:_‘:jifﬁ' any body's comprehension to believe that applicant could indulge in illegal
!"r.:ning of such a huge quantty when Mining Guards, Mining Inspectors | Miring Officer
of Mines Department .Yamuna Nagar , District Level Task Force(DLTF),Flying squad
from headquarlers and local police are keeping round the clock vigil to check the illegal

mining .In fact applicant has been trapped in & deep routed conspiracy hatched by local

A1
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mining mafia in connivance with the officials of the Mines Department fo oust him
from the area so that mining mafia could resume their business of illegal mining which
they had been indulging in the past before coming of the applicant on the scene. The
details which are given in the succeeding paras will prove to the hilt this allegation of
the applicant

2.That it is worth mentioning here that whiie deciding the CWP 20134 cf 2004 Vijay
Bansal Vs State Of Haryana on 15.5.2009 H‘on’ble Punjab and Haryana High Court
permitted mining operation as one time exception, in State of Haryana without
environment clearance as required under Ministry of Environment [Forest and C!im?@&
Change(MoEFCC) notification dated 14.09.2006 only up to the period of 28.02.2010.
When Mines Department failed to obtain environmenf clearance from MoEFCC by that
date the mining operation were stopped in district Yamuna Nagar as well as in other
districts of the State of Haryana w.e.f 1.3.2010. Though on paper mining operations
remained closed in Galouri block yet according to the information of the applicant
rampant illegal mining continued by the locals as well as by the organized mining mafia

in the area .It is matter of record that illegal mining in the Galuari and adjoining area was
il R e

~ initially detected in November 2012 when a FIR was lodged with Police- ggxtatgﬂn

e

e

Sadhaura , in this regard .Department started granting mining contracts in the State
from becember 2013 when onus to obtain EC was passed on to the mining contractors
instead of the Department by the Hon'ble Supreme Court of India . Subsequently in year
2014 the then Assistant Mining Engineer, Yamuna Nagar Sh Sanjay Simerwal was

charge sheeted 10 have allowed illegal mining causing loss of revenue amounting to

Rs 23.45,94,360.However he was later on exonerated . In the past, allegations of illegal
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mining had been leveled and withdrawn as per the whims and fancies of the
Department . This was the State of Affairs when applicant commenced mining
operation on 8.08.2017 after the grant of mining contract in August ,2016 . it was not to
liking of these illegal miners who made all out efforts in disrupting the legal mining
operaticn of the applicant .Apart from- physical interruption in mining operation these
people made all sorts of false and frivolous complaints against the applicant alleging
illegal mining by him in adjoining areas of Galauri block where in fact they had been
and were indulging in illegal mining. With this back ground , the factual position
regarding grant of mining contract to applicant and its operation by him are given as
under -
3 . Thal in tHe e-auction held on 30.08.2016 and on 31.08.2016 on the State
Government web portal applicant  gave a highest bid of Rs. 02,01 50,000 per annum
for the grant of mining contract of Galauri Block/YNR B-39, district Yamuna Nagar
having an area of 24 hectares for extraction of BGS for a period of eight years . The
highest bid of the applicant was accepted by the State Government and a “"Letter of
intent” was granted to him on 20.;10.2016 so as to enable him to get environment
slearance (EC) from the Ministry of Environment , Forest and Climate Change,
Government of India ( in short MoEFCC) under its notification dated 14.09.2006.
A That @ contract agreement on Form MC-1 of the State Rule 2012 was also executed
24.06.2018 by the applicant and his solvent sureties with the DGMG on behalf of the
State Government .
% That in compliance with condition No 3(xvii) and 3(xviil) of the Lol referred to above

appiicant obtained environment clearance  from the State Environment lmpact
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Assessment  Authority (SEIAA) on the recommendations of State Environment
Appraisal Committee(SEAC) on 20.05.2017 . Its perusal shows that the applicant was
permitted to extract 4,40,000 MT of BGS per annum After seeking Consent to Establish
and Operate from Haryana State Pollution Control Board the appiicant commenced
mining operation w.e.f 8.08.2017 .

6. That as has already been stated that when the applicant commenced mining
operation in August 2017 he observed illegal mining by some anti-social elements in
cennivance with land owners in the areas which adjoin the contracted area of ihe
applicant Since this illegal mining was affecting the sale of minerals excavated by the
applicant he had made numerous complaints to the Mining officer Yamuna Nagar . In
fact this illegal mining had been going on even prior to the grant of mining contract to
the applicant as is evident from the facts stated in the preceding paras and also from

the perusal of the complaints made by applicant .The applicant had made 10

complaints of illegal mining by the anti social elements to the Mining Officer, Yamuna

Nagar with copies to the office of Director General Mines and Geolog; (CGMG) .

\W Mwm e

Majority of these complaints were delivered by hand in the office of MO Yamuna Nagar
MWMMM—»\N

“ or in the office of DGMG as would be evzdent from the receipt entry made on the o(ﬂl

e

copies attached as Annexure -3&4 . No action whatsoever was taken by the Mining
s e

Officer Yamuna Nagar or by the Flying Squad of the office of DGMG on these
e I D

complaints. By making applicant a scapegoat the !Hegal_mmmg done by the anti socia!

R

elements was attributed to the him and a show cause notice was issued to him on
17.05.2021 stating that a team of officers from the office of DGMG inspected the mine

of the appiicant and found that nllegal mmlng io the tune of 37 57,000 MT was done by

i A e e ”
R S .
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applicant from areas adjoining the contracted area and also from the contracted area

it self by digging pit of more depth than allowed. .Throwing the principle of natural
justice, faimess and equity to wind in utter violation of rules 74 and 75 of State Rules
,2012 without any noticé to remove violation and remedy breach of conditions of grant,
DGMG in a most arbitrary manner suspended the mining operation of the applicant forth
with by his order dated 17.05.2021 . A copy of the show cause notice dated 17.05.2021
is attached as Annexure - 1 . Applicant submitted a detailed reply to the show cause
notice refuting each and every allegation made in the show cause notice . A copy of the
reply dated 24.05.2021 to the show cause notice is attached as Annexure -2

7. That perusal of the reply dated 24.05.2021 would reveal that, all the violations
al_lribuzed o and allegations made against applicant in the notice were not based on
facts and ground realities and were not only made on the basis of conjures and surmises
hut were also fabricated and leveled with a malafide intentions to implicate the
applicant .The perusal of the show cause notice further reveal that it was based on only
possibilities which were otherwise unbelievable and far from truth and had no legs to
stand of its own .To quote an example, a sweeping allegation of illegal mining of
35,567,000 MT was leveled against the applicant which is unbelievable for the reason
explained hereinafter

S.bet the z}ppiicant commenced mining operation on 8.08.2017 and inspection
team as stated in the notice visited the mine of the applicant on 9.03.2021. Even if,
for argument sake, not admitting otherwise, applicant indulged in illegal mining of
35,67,000 MT out side his contracted area continuously from the day one i.e from

8.08.2017 and up to 9.03.2021 the date of visit of team , then on an average
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applicant extracted 3500 MT per day taking 300 working days in a year which
means around 200 truck loads if on an average each truck carried 18 MT, were
dispatched per day. It is beyond any body’s comprehension to believe that such a
huge number of trucks could ply on the roads every day without e-rawanas
without being detected, continuously for three and half years by the Mining
Guards, Mining Inspectors , Mining Officer of Mines Offices of districts Yamuna
Nagar , Ambala and Panchkula ( as Galauri mine is located on boundaries of
these districts ) by members of District Level Task Force(DLTF) constituted by

Deputy Commissioners of these three districts | by Special Investigation Team

(SIT) headed by Deputy Superintendent Of Poiiée , by Flying squad from HQ and

lastly by Policeman of Police Station. Sadhaura . Whereas in reality , trucks
carrying e-rawana , whose validity period expired by a few minutes, were being
seized by above referred enforcement staff and released only after recovery of
hefty fine up to Rs 4 lakh . in such a situation ,it is unbelievable and unthinkable
that truck owners/drivers would dare to ply on the roads with illegally mined 200
truck loads of BGS per day without e-rawana . In these circumstances the only
logic conclusion which could be drawn was that either all of enforcement’staﬁ

detailed above had connived with the applicant and were equally guilty being

accomplice or the figure of illegal mining of 35,57,000 MT had been cooked up to

frame the applicant under some political pressure as some politicians_were

pressurizing the applicant to add them as partners .1t was clarified in the reply that

applicant had issued e-rawana only for his legal daily production of 1425 MT within the
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permissible quantity of 4,40,000 MT per annum in EC which is on record of the
Department.

9 That in the reply another glaring fallacy of facts mentioned in the notice was pointed out
which said * The team noted that you being mining contractor of the area had
reportedly never raised any objection qua illegal mining being carried out near to
your mine boundary situated ............. " . This observation of the team was totally
false and against facts and seemed to be made not out of ignorance but out of malice
against the applicant .Factually speaking as pointed out earlier the applicant had been
visiting the area before commencing the mining operation on 8.08.2017 in connection
with preparation of Mining Plan and EIAR for obtaining EC . Applicant noticed illegal
mi}r:ing taking place in areas adjoining to his contracted area . Applicant made
complaints to the Mining Officer, Yamuna Nagar with the copies to the office of
DGMG on 20.10.2016, 22.12.2016 and on 17.02.2017 .These complaints are

collectively attached as Annexure-3(colly). Similar complaints of illegal mining in

adjoining areas were made after applicant commenced mining operation, on
25.09.2017,14.02.2018, 16.07.2018, 14.05.2019, 5.12.2019, 8.08.2020 (by e-mail) and
on 13.08.2020 . All these complaints were collectively attached as Annexure -4(
colly) . Majority of these complaints were delivered by hand in the office of MO
Ya“;una Nagar or in the office of DGMG as would be evident from the receipt entry
made on the office copies attached as Annexure 3 and 4 It was very intriguing and
matter to be investigated as to why the Mining Officer Yamuna Nagar or Flying Squad of
office of DGMG did not take any action on these complaints made against anti social

element who indulged in illegal mining .. On the other hand on the pretext of receiving a
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complaint against the applicant a specially constituted inspection team conducted a raid
on 9.03.2021.0on the mine of the applicant who hold a valid mining contract . Miring
Officer/Assistant Mining Engineer Yamuna Nagar had been regularly visiting the
mine of the applicant but never raised any objection about illegal mining in area
out side the contracted area .Now all of sudden how he could detect illegal mining

to the extent of 35,57,000 MT . Mining Officer who was also a member of inspection

team deserve to be asked to explain as to whether he connived with the applicant
for alleged illegal mining of such a large extent or was he a party te cooking up of

figures of illegal mining to frame the applicant . It seem that the team came with 2
o

mandate to fix the applicant by getting his mining operation suspended and to'get
issued a show cause notice for premature termination of the mining contract by

fabricating the facts and figures against .him for raising a huge demand for alleged

illegal mining which the applicant never did as would be evident from his reply to

the show cause notice

10 That after considering the reply of the applicant DGMG ordered re-inspection of the

mine of the applicant . After re-inspection the team to cover up their arbitrary and false

[ ini ntum of illegal
assessment of alleged illegal mining to some extent reduced the quantu 3
to 19,98,000 MT .Sudden reduction in quantity speak

mining from 35,57,000 MT

credibility of the first report of the team.

volumes of arbitrariness and

~ six £ !
o fresh assessment of the quantity DGMG hurriedly withou
plicant in exercise of the power not

on 30.06.2021

11. That in view of th

affording any opportunity of being heard 10 the ap

im under section 21(5) of Central Act 1957 passed an order

vesting in h
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directing the applicant to pay a sum of Rs 21,17,88,000 as penalty as interim

measure subject to final decision

12. That the perusal of sub section (5) of section 21 of Central Act reproduced below

would reveal that powers under this sub section vest with State Government who have
for administrative convenience delegated these powers to the Mining Officer /Assistant

Mining Engineer in charge of the district concerned who as representative of the State

Government to oversee the mining operation undertaken by the applicant and other

mining contractors of district Yamuna Nagar. DGMG having been ill advised being new
to the job of DGMG or deliberately passed the illegal order dated 30.06.2021 exercising
the powers delegated only to the MO/AME and not to him He has only appellate

powers against the order passed by the MO/AME |, the stage which is yet to come.

Section 21(5) of Central Act,1957

“ (5) Whenever any person raises, without any lawful authority from any

land.the State Government may recover from such person , the mineral so raised
or where such mineral has already teen disposed of ,the price thereof and may
also recover from such person rent ,royalty or tax as the case may be for the

period ‘dun’ng which the land was occupied by such person without any lawful
authority .

13. Mhat applicant vide his representations dated 2.07.2021 and 8.07.2021 prayed to the

DGMG that huge penalty has been imposed on him without affording any effective

hearing . He further requested him to revoke the order suspending the mining operation
pending filing of appeal against his order dated 30 06 2021 | Copies of these letlers are

atlached respectively as Annexure-5 and Annexure- 6

.29



14 That allowing the prayer of the .appli:cant that no effective hearing was given tc him
before burdening him with huge penally . DGMG  vide Memo dated 9.07 2021
summoned the applicant o appear before him on 14.07.2021 at 11 AM o make
submissions in support of his case. A copy of the summoning ietter dated 9.07.2021 is
attached as Annexure -7

15. That as the applicant was summoned to make his submission regarding allegad
“hiegal mining attributed to him in show cause notice dated 17.05.2021 it was manifestly
Clear that order dated 30.06.2021 imposing heavy penalty stood withdrawn and
ostensibly fresh order was to be passed . after hearing the appiicant as well{éas
department representative _ But DGMG knowing full well that he was not competent to
pass threshold order under section 21(5) of the Central Act vide his ordar dated
15.07.2021 continued to reiterate his illegal order dated 30.06.2021 and directed the

applicant to deposit Rs 50,00,000 immediéte!y to be adjusted agéinst the penalty

amount of Rs 21,49,36,438 and further to pay a sum of Rs S0,00,00Q per month by

158" of every calendar month as penalty. As applicant was suffering huge pecuniary

loss because of suspension of mining operation with a liability of paying contract money
ior the suspension period also, was left with no other alternative but to deposit the first

‘»
installment of Rs 50 lakh and commence mining operation

16.That while passing impugned order dated 15.0?.2021 the DGMG completely

overlooked the legal position as per which he had no authority to initiate action under
section 21(5) of the Central Act which stands delegated only to the concerned Mining

Officer/Assistant Mining Engineer by the State Government. In_the entire State of

Haryana as and when any illega

|_mining is detected concerned Mining Officer
~=1ecled concernec

30



/Assistant Mining Engineer _initiates action under above said delegated powers
[Assistant Mining E

and issues a show cause notice to the person who had indulged in illegal mining.

On receiving his reply and conducting the hearing he passes a speaking order

which is appealable before the. Director General, Mines and Geology. Haryana and

State Government under rule 109 (1) or under rule109(2) of State Rules as the case

may be .If the account books /record of the offices of MO/AME of State are

scrutinized it would be revealed that large amount of penalty in the form of price.,

royalty and fine had been recovered from the persons who indulged in illegal

mining of minerals under section 21(5) of the Central Act by passing a speaking

order under it or by compounding the case cn admission of illegal mining by the

persen indulging in illegal mining under section 23A of the Central Act. In these

circumstances the impugned order dated 30.06.2021 and dated15.07.2021 were illegal

and nidiity on the ground of having been passed without any authority and jurisdiction

17.That when applicant met the DGMG after passing of his order dated15.07.2021 and
apprised him of the above legal position he then observed that the applicant may file a
review application before him under rule 108 of State Rules,2012 for review of his order
dated 15.07.2021 .Taking his words on face value , In compliance, applicant filed the
rev.‘:ew application on 11.08.2021. In the mean time applicant deposited further two
monthiy instaliments of Rs 50 Lakh for the months of August and September,2021 . To
his utter surprise and dismay the review application was rejected by DGMG vide his order
dated14.10.2021 holding that it did not lie before him and applicant was ill advised to file

. G

Unless advised by DCMG applicant would not have filed the review application
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knowing full well that in normal course review application are not filed and cnly appeal is
filed before the senior authority. While rejecting the review application DGMG once again
llegally suspended mining cperation in vioiation of rules 74 and 75 of State Rules. 2012
on the plea that applicant has failed to pay the monthly installment of Rs 50 Lakh as fixed
vide his order dated 15.07.2021.This was totally contrary to the factual position .Applicant
paid the installment due on 15.07.2021,1508.2021 and on 15.09.2021 . He was to pay
s;ext installment on 15.10.2021 but suspension order was passed on 14.10.2021 a day

before the due date in a illegal manner with a rmalafide intention to harm the interest of

applicant . jri
18.That having left no .other alternative , applicant filed an appeal before Addl. Chief
Secretary to, Government of Haryana ,Mines and Geology Department challengaing the
above said order dated14.10.2021. The appeal was partl'y heard by the Appeilzie
Authority but has not been decided by him before his retirement from service on
30.11.2021 . Thus appeal is still pending and mining operation of appiicant stand
suspended since 14.10.2021 causing huge loss to the applicant and in addition sword of
heavy illegal penalty is also hanging on him .

19 That in view of above details it is evidently clear that illegal mining by mining mafia
and local villagers was taking place prior to the grant of contract to the applicant a;xd also

during the currency of his contract .Seventeen FIRs were lodged with Police against the

persons who indulged in illegal mining during this period the copies of which are

attached as Annexure-8(colly). Other proof of illegal mining by mining matia are seizure
of mining machinery like Poclain.JCB and dumpers respectively on12.10.2021 and on

9.11.2021by Mining Office Yamuna Nagar. Seizure Memos are attached as Annexure -
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2 and Annexure -10 . Rampant illegal mining and llegal procurement of BGS by

screening plants owners located in nearby areas is proved by the office order of DGMG
dated 22.10.2021 whereby issuance of E-Rawana by these screening plant owners were

suspended on their failure to prove their source of procure of BGS A copy of the office

order is attached as Annexure -11 .The level

of illegal mining by mining mafia is so

extensive can be seen from fact that when an official of applicant tried to stop the illegal
miner he was attached and his arm was fractured . An FIR lodged by Sh Ankur S/O of Sh
Om Parkash an employee of applicant is attached as Annexure -12..The perusal of FIRs
go a long way to prove that mining mafia and local villagers are neck deep involved in
wide spread and regular illegal mining of BGS . When applicant has his own legally
gregted mining area then why should he indulge in illegal mining out side it .In fact being
an outsider he has been implicated to pass on the blame of illegal mining by mafia by
imposing heavy penalty so that applicant abundon the mining contract and leave the
area opern to them to indulge in illegal mining unchecked with the help of official of Mines
Department who are on their regular pay rolls . The whole matter deserve to be probed
by a senior level officer either of IAS cadre or of the Vigilance Department at least of the
rank of Superintendent Police as number of influential persons are likely to be involved in
this murky deal. The fallowing issues may be probed

- Whether illegal mining took place in theareas around Galouri Block whose

A
" mining contract is held by applicant. If yes then to what extent and who is

responsible for the illegal mining ?

(i) Whether there is any involvement of applicant in the illegal mining then to what

extent ?
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R Ty x:rncawfmﬁ#majm:osy: a'mmmmmmgmmmm%mm

L

Action taken: Since the sbove Information Teveals corqmission of offence(s) u/s as mentloned at Treny N, 3,

mmmmﬁ:ﬁmm#m'm?ﬁ?mm“m"‘*2”“’“‘"’“*“’”-’:
) Registered the case ung 100k up the Investigyqion (Taer ot AR T Aty g @ e B my, or ()
@ Directed (Name of1.0.) (3T srftreriy gy #:am): Anil kumar Rank (%2): HC (Heag Constabic)

No.(#.): GIDDR o qake U0 R Investyyon (WY 91U R T &R # fre Pray Rear ) or ()

R Refused investigation dye to (FTy firw), or (® FTT §¥T ey a) Certitied copy of document

TizAct 2005
4) Transferred (o P.§, () District (fram): under R

on point of jurisdiction (Y mlin' Yy ®por FEATANA). Dy. Supdt. of Police (HQ)

e ) !
Information Officer ¥
PO ARUNA NAGAR

ovatiicu wiui varl J



(Under Scclliflﬁ

District (Fasm): YAMUNA NAGAR
FIR No. (... ) 0142

L

S.No. (®.8) Acts (m}
| MINES AND MINERALS (DEVELOPME
AND REGULATION) ACT, 1957
X {n)

Occurrence of offence (3w A geay:
Dey (Re): Intervening Days
Time Period (Worg i)y

(h)

{c) General Diary Reference (Wsamaar w‘zrsh:

4. Type of Information (=T = W&R): Written

- #ace of Czcurrence (TTaTFaR):

(] Direction and distance from P.S. (umm & &t st fem): NORTH, 13 Krfs)

(b) Address (SaT): TF=T WMig HEIRY,

_‘Mﬂan- Folice (¥ Praron m

Date from (Rt #): 15/09/2019

Time From (srr ): 00:00 hs
Information recelved af P.S. (UTar st qoer sy )
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154 Cp.P.C)

(ur 1s¢nq::,mw

it ¢ v

s, (Umn): SADHAURA Yeur (é): 2019

Date ang Time of FIR (ra R o iy W) 2710912019 17.55 b

Sectlong (urT(e)

NT [

Date To (Reari® 7). 27/09/2019
Time To (%57 7%): 17:19 1y,

Dute (RAT%). 27/08/201g Time (#53): 17:19 44

Date and Time (fms 3t

Entry No. (YR ®.): 01g
. HFAW): 27/09/2019 17:39
hrs

Beat No. (17 #.): 115

(<) In case, outside the limit of this Police Station, then Name o* P.5. (7R ymr sy # WET ¥ A O wr

Distriet (State) (a7 (3rsq)):

'
¢ Complainent / Informant (RreTrasal / gAY
(n) Name (77T7): Usia
M) Father's/Husband's Name (Ranafy mr A):
(2} Date/Year of Birth (I fafly / €y 1979
-“5"3 ULD No. (Z3TE &.):
L1 Fassport No. (AT H.):

Date of issue (ITH w7 &Y ﬁ?ﬂ'ﬂ)

(d) Netionality (Iredfraam): INDLA

Place of Issue (T &Y &y )

- PAN) (Swamer fragor R o
® 1D Detatts (Ration Card, Voter 1D Card, Passport, UID No. Driving License, PAN) ( (o ik

TENE, gAY |., pretEn wnrde, 47 W)
S.No. (#.6.)  ID Type (Y997 97 ®7 &)

) Occupation (CTawT@): |

0 Address (9aT):

S.Mo, (F.9,) Address Type (381 7 T&R)
I [Present Address

Certitiag co
pg 0? docy
under RT/ Act 2005mem

'ID Number (TEOTT )
|

;Addru! (wam) M., (T

it snfmTC gHAFIY, SADHAURA, YAMUNA NAGAR, HARYANA,
'INDIA S —

I 111

Scanned Wi"th.Car‘r A
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MR (e N
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o

v

T —— - — H_}’ﬂw’\,.\. .
, At " ~e Y
R iR THATATT, SADHAURA, YAMUNA w:m;,g_mwﬁ!} -

o ‘
s \INDIA

2 Permanent N
_ Mobite (#ramga #1.): a \
o Thone namber (FTHTE ) \
acewsed with M PACulary o ) iy /e g a1 gt P =i v \
Detafle of known / vacpected / unknonn \
- - - - s Y
’ Allae (3TTT) Relatlve's Name (RAXZT | Present AddresscTdom ) A
CNea (BE)  Name( W Ty i
1 i ¥ {Tatticrs Hame: §7aT wre ¥, s A f
EER | ke,
I HAPAING ‘\i’il'i,AMf};'\i.l\,”ﬁﬂ‘l’e*\ﬂi‘m?)f
| A iy '
Rearant Ior delny in reporting by the complainsat finfﬂrnlant(mm / m“*ﬁ LLU frott &0 % i e i
. Particulnm of properties of laterest (RXTPYE WPl "T »
SN (WHE)  Propertty Oategory (FFefaT !”nl‘eru Type (FFufeer o | Description Valoe(l Ho-) (TP
by [T !(ﬁml ) =

Total value of property (In Ry-) (FFITAT &1 & 5T #));
Inguest Report / 1D, case No, If any (Feg FHMT (06¢ AT W, ofx g Y

5. No.(¥.%.) UIDB Number E:;\.ﬁ.wm )

First information contents (NOUH AT )

AT EEE SN L Frommining officer district industrics centro builing industrial area old Yamuna nagar -135106{Haryana) to tke station hous
officer police station sadhaura bilaspur yarnuna nagar 1aemo no m.of ynr/1929 dated ~ Yamuna nagar , Seplember the 16th , 2019 subject complaint
1o lodge £ir against shri randhir singh s/o shri sunder Ial , age 37 years r/o ward no. naraingarh on the subject noted above, On 15.05.2019 a3 tata truck
bearing registation number hr 38c 0049 which beldng ' to shri randhirsingh's/o dhri sunder lal «age 37 years t/o ward no. Narain garh | ambals has
beer apprehended without bil) /royalty slip camrying iliegally excavated mineral While coming from kala amb side towards sachaura road near saini
dhaba duning joint inspection fchecking along with police party hsaded by s.h.o sadhaura . on 12.12,17 , vehicle no.kz 37d 04 which beleng to shri
fanchir was impoundsd and released ailer gatling desposited an amount of r5.20.000.00 vide GRN NO. 0032075867 no 13.12.17 (copy attached) on
0031 which belong to shr randhir vvas impounded by this o%fice and released after gatting desposited an araount of £.20.000.00
vide GRN-NO. 0032075840 dated 13.12.17 {copy utt=ched) as per rule 104 of the Haryana minor mineral coacession JStecking and transpornation of
mincials, and prevention of ligel mining rules 12012 officer concerned shall register FIR. As per orders of the honble NGT, aew delhi on O.A no. 668
dated 23.04 2019 this office has to recover the amoun: of compensation which includes the cost of mingd matenial or reyalty and recovery of at least
50% of the showroom value of such vehicles. Rule 104 is reproductd beiow as per rule 104 (3), wherever a person is found to be indulging wsuch
offence for the third tme more, the officer concerned shall register an FIR and handover all such tools, equipment, vehicles or any other things used
for such unauthorised operation to the police, Any su-h offence shall eatail (2) confiscation of all such tools, cquipment, vehicles or any other things
used for such unauthorised opration for a period of’ migimiun thirty days or more, and (b) pecuniary pemalty and punishment 'cr the offence as
provided under section 21 of the mines minerals (development regulation ) act, 1957 you are requested to kindiy lodgea F.LR against the shri
randhir singh s/o shri sunder lal, age 37 years 1o vrard no. Narayangarh, amtala and delinquents involved in illegal mining along with driver aad
ower of the vehicle pleasesd sd rajiv mining offjce, mines geology deptt yumunanagar.cadst. no. Mining:-16.09.2019 a copy is forwarded to the
following for kind information pledse:. ] The director genral,mines and geology department, Haryana, Chandigarh for isformation and fu-thee
neceisary action please 2. Thodcpury commissionr cum chairman DLTFC, Yamuaa nagar. ). The superintendent of police,yamunanaga: o ‘4

depury superintendent of police cum nodal office:, mining bilaspur,yamunagar.sd mining officer mines geology deptt.yamunanagar ¥5¥ - T

FTHE T T & T W 3 3r urr 21 MINES MINERALS ACT 1957 87 Tz BT ST ST ST {00 142 R

27810, S 21 MINES MINERALSAGY 1957 wior il £ YRIVER 0T Wiy POSORD #FgeT Zam fan i wf o

mmmmﬁamﬁmm;mmmﬁﬂ“mmm“’éﬁﬁﬁmwﬂﬁggs
AYER

mwaszﬁmmmmﬂmi geors s A yepem R | (g

Dy. Supdt. 0 olice (HC)

Actlon (aken: Since the above !nformation reveals commlission of offence(s) u/s as mentloned at Item No, 2. cum S‘-a‘e

i . . i O“’I\M
(#1 e ST ;i ey : i aTav W W Al AT W 2 # R gymation
et @ qen wwar b : mﬁm\d\m\*ﬁ@b\g

(1) Reglstered the case any 100k up the [nyestigation (wwor Tt fear T ot sie @ Rye faa ™) 1 oor(En)

(2) Directed (Name of LO.) (s Wftreyfy w1 APT): NIRMAL Rank (9%): Asst. S1 (Assistant Sub-Inspector)

aueallicu vwiu it vai i
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’:L ,‘* \ . Haryana Police (§ftamon gfe) |
E ILE-1 (vévga 3w omfg)
§ + EIRSTINFORMATION ypp
(Under Section 154 Cric)
WU e fror
(o ss¢huhm¢m,
1 Distelet (RAM: YAMUNA NAGAR RS, (). sADHAURA Year (a4 2019
FIR No, (TR, ®): 0109 Dte and Tiyn¢ of FIR (P, B R ot wrwy: 271202019 1594 ki
» 4 ; ;,'F:— : e ;
TooavewE) Act (wfufram) Sectlons (urer() N . T ,\
| MINES AND MINERALS (DEVELOPMENT ') Yok g % X
AND REGULATION) ACT, 1937 v s j
L Y Ogcurrence of offence (WTTTY Y wEE): e
U Day (R Sunday Date from (Rt 4y 15/09/2019 Date To (BT ##): 15/09/2019
Time Perled (FRT m% Pahar 7 . Time From (worg ) 19:00 hrs Time To (AT %) 1900 s
(b} Information recelved at P.S, (ST SET {OAT oA “]; Date (RAT®): 27/12/2019 Time (@7} 1525 bes
(€ Genersl Disry Reference (YSTTReT Wesh): - Entry No, (vRf%Z ®.): 009 Date and Time (A" R
wHTY): 2711212019 15:25
brs

Type of Information (AT & THH): Written

Place of Occurrence (STATETA ).

1. (x)Direction and distance from P.S. (41 ¥ it 3R fam): NORTH, 14 Km(s) Beat No. (12 ) 120
(b) Address (JaT); TET G AL,
(¢) In case, outside the limit of this Police Statlon, then Name of P.S. (TR wra #yr & amgd # & e &1 ATR):

_ Certitied copy of docuine,
District (State) (FXRT (T50): under RTI Act 2005

Compiaiunt!lnfarmant(ﬁ!ﬂ'\‘;m / WJ: ‘
Dy. Supdt. bf Police (HQ)

(s} Name (ATR): MINING OFFICER % ; cum State

{by Father's/Husband's Name (Ranafa &1 am): : Ubl;cn }?{?&T‘g'f?g Officer
L& AR

€0 Date/Year of Birth (35 faftr / 7¥): 1974 1) Nationality (Trsgraan): INDIA

(&) D No, (gaméh w.):

[}

E ] Passport No. (SraatE &.):
Date of Issue (AT wia o Resire): - Place of 1ssw? (W71 %33 w1 &)

(81 1D Detalts (Ration Card, Voter 1D Card, Passport, UID No, Driving License, PAN) (qrary Rraror (tneer ¥7d srwaren &
smrdrt, qareh W, pyfin s, 9 W)

§.No. (F.4) 1D Type (I GF &1 THN) 1D Number (Y¥eTer )

(h) Otcupatien (CTAETY):

Uy Address (Tam);

SNu. (W.3.) Addeess Type (991 ®1 &TT) Address Wm o
[ | Present Address | Y AMUNANAGAR, YAMUNA NAGAR CITY, YAMUNA NAGAR,
1|1AR¥ANA'U32N. INDIA )

oudliieu wiul wat!

*
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FIRST INpoR

IRMATIC
(Under Seﬂinrfxil.;{io(l?&[;}g[’.(}}! r
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w B L LTE O
WW-MM%
LLP.L (mRvg sfr )

(o 151@;“.“'&?“*"“
)

District (Fram: YAMUNA NAGAR
IR No. (9.8 R, &): 0ogy

SNn (R H)

P8, (e, SADHAURA

PAE 4R Time ot iy (e, 40 Pt ottt v (11032021 1668 b

Year (mh) 2021

Aety (“mm
| MINES AND M1y Secttony (o)) ( ;
NES AND MINERALS (Rpa y - -
‘ OF DEVELOPMENT ACY 1pg  ATION 2164 e
: IPC 1880 ¥
m ) a /
tai
Oteurrence of offence (e @ ),
D :
i} m"ﬂ Intervening Dayy Date from (Rrhw @) 2302021 Date To (ReATR Fw): 02/03/2021
Thne Peri y
" Terind (e sref): Time From (R ): 00:00 hes Time To (Foa aW): 00:00 hry
(b Information recetved ot P8, (WTn FE O 5 Date (fgare); 11/03/2021 Time (FATY. 1500 hrs
€} General Diary Reference (Yaraman wz): Entry to. (WRaffZ ¥.): 011 Date and Time (7115 3
‘ _ R): 110372021 168:02

fpe ol Infurinstion (RO ®1 YRR): Written

Maer of Ocvurrence (CTwTFew):

1 {u} Direction and distsnce from P.S. (UTAT * @ Eigd m"?: NORTH, 07.00 Kin(s)

(4} Address (TAT): FTEI S,

hrs

Beat No. (fiz ®.): 36

(¢} In case, outslde the limit of this Police Station, then Name of P.S. (IR war ¥fhm & ampy ¥ & wren &1 AWH):

District (State) (FERT (T50)):

Complainant / Informant (reRrawal / guarsat): .
(8} Name (ATR): AT TR
_'fb) Father's/Husband’s Name (Ravafar &1 am):
(€)  Date/ear of Blrth (:mt' faft / ady: 1975
(€) % VLD No. (T H.):
) Passport No. (STROYE &.):

Date of Issue (T ®7 ¥ f&ame):

(g)
At ugh @,y w4 )

5. No. (F&) 1D Type (YFUT 49 ¥ WO)

{h) Occupation (FagTY):

A Address (Wﬂ)

(d) Nationality (Tegrgan): INDIA

Place of Issue (A T ¥ wum):

1D Detatls (Ration Card, Voter 1D Card, Pussport, UID No,, Drlving License, PAN) (Tiama (e i

/1D Nomber (WY TR, o copy of documeny
under R Act 2005

¢ .
Dy. Supdt. of Police (HQ)
cum State
- Public Information Offi, . -
YAMUNA NAGAR

ma——"

ocatiieu witl vairl




Tl Harysna Police (1719 giarm
B M 1 '5
‘\\ "’\-»-_,__M
: LLF. ~,
. ) TwT) Address (vam)
SNo.(RH)  Addren Type (T W1 o, S e
. BOPO SADIAURA, SADHAURA, YAMUNA NAGAR, HAR TANA, R
| Present Address ORI el G e S
2 Permanent Address |BDPO SADHAURA, SADHAURA, YAMUNA NAGAR HARYANA Fisix
0 Fhone number (Tnre o). Mobite (sterya o)
), DR e mebmene arsi b O EAttlewary (a7 vifes 1 seaer sefirges v ot Praor it wha):
§No. (w8 Name () Allay (SOTR) [Relative's Name (Proddzre | Present Address(THA )
W A il
by ’
Reatons for delay in Feparting by the complainant / informant (Rrsraraset; / Ruarset gav frat 4t & 5 wnr @ Fwon);
Q. : ]
Partie:dars of properties of Interest (FufPum weafar w1 Aoy,
‘ 8. Na. (%.5) Propertty Category (Frafay Property Type (afay & EDescrlpllon gv‘;,,gn Rel) (5T
. 7 . g o | = #y
t CTHERS ;m‘l-l:n CONVEYANCE  |sméforr st amy 1_ 00,
i0. Total value of Property (In R‘;_) (m T @- qFa(s ‘h). | : ﬁ-'%\\
Ve lngeey Report / U.D, case No., If any (37eg wwfvar Rrord TN &, oy g B //* s /& B
{ r 25
\ @
3 . = < &Y
S:No. (F.8.) "UIDB Number FRwwor §,) \\fiffi:,;’/
2.

First Information contents (WX FaaT )

mmmﬂ‘mmmﬁmmw.mmﬂ.mmm.mmmmm
05032021 faez: \mgzm{nmwmaamgrm) & T R T ¥ I # o w3717 Pt

17022021 9% FRE 441492 memiﬁ?ﬁm Al 3T
T FEE 371374 fonte 17-0222021 & HUge T AT A MUS Astin Excavation Mining Pvt. Lid Zarer reif # ST T @
TR R i v @ e TR T NSRS Excavaton Mining P TS S G A I A ey am
Wmﬁmmmm_mmﬁmammmmﬁmmmmmmme’zmm:‘cw

R @es & firera = ey m*mwmmﬁmmmmmmmﬁtmmwaﬁmmm
T qFEmy mmwmwﬁmmmmgmﬂﬂmmmmﬁWMWWM

YA FTA G T W A o o gy ¥ o R mdfan vhe 3 SRR SR TR e # v Rrer 3 _
Rk dis a@gﬁg“@ﬁﬁ?ﬁvm A G v E I M Astin Excavation 4 # e
ST VT &y anph A W 0 ey gy s 3 G e G T et TR BDPO SADHAURA

90 FHIE 595.597 foatte 05032021 35093 4 o g, Presfaia € T Ay v T ¥y geam e 2
Wf}iﬁé}i‘*:{f‘rém, URAR) 2. gferw sﬁﬁim "'qq:{mm“'"”‘““”ﬁ,' 3. TG WIFTAUR R O qaraa ey TR s NEERAJ
KUMAR &% fawmy va qoras U watay o AC 94633-30056 I U FH HRA WA S R Ao nent
39 1PC, 21(4) #TEFAN ACT w1 gy A e gy gy 70 57 R 11.03.20210 Wi 379 1p, 0 sl GO @dﬁf}
zﬁmfkmammgﬂm-mtﬁwmmm@mm:m&mﬁmmmﬁmmmﬁi Ea
mfﬁamsﬁammmmmmmmmumﬁuﬁmmtjm?aa‘mﬁmmm wm;lﬁ\
g 7o fraé fafy HTET A1 T ¢ (e Stk §1ERAY 7O 72 A grorh B mmﬁmm}:s‘:g&ce(

u :
ic Ir?formation Ottice

YAMUNA NAGAR

H T

Publ

13, Action taken: Since the aboye Information FEVEls commg;an of offence(s) u/s as mentioned at ltem No, 2,
¢ £

(ﬁmﬂw:ﬁmmm#mmtmmmwmlm&zﬁmmtm@)‘-
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Harysna Palice (F177000 m

: L1F.-| (g sfr amtg)

FIRS_I..!NEOR.\M 10
Under Seeting EISP{Nr.‘I“ﬁ"“.?“ ”

VIR R ooy
(‘ﬂﬁ!mhﬁ“m*m’

Metriey (M: Y Avg N'\\‘KH'\R

P& (e, SADMAL RA e
ULRINUE L LUC

PN Time ot FIR (o, 41 Pewe o ormy: 0710412021 1863 e

SNn L q"‘“mm

| Sectians (urd))
MINES anp gy RALS (RFGUT AT10y ’ i
OF DV OMIENT A(“;' i TN ey " e ¥ Xs
INC 1ran 1% (" { .. 1 sk }
(a1 fp mmmen Uk
' Drrurrrnn ol ofTenpe {3y vy, \'\‘;; e e /
Doy (Reey): Moo, Date from (Rare ). 2311172020 Date To (Rafe 7w): 23!1‘1&026/
Time Period (090 e, o | Time From (772 A): 00.00 hrs Time To (¥5rT 7%): 00:00 hrs
M Intorination reeehved it TS (W IH go e (137 Date (RTw): 07/0412021 Time (FHT): 16:00 hry
) Genert Diary Reference (Srarmmmey ) Entry No. (wRRz H.): 012 Date and Time (1w 3ty
WY 0710412021 16:40
v hrs

_2?.]1: of Infurmation (o= & Y®R): Wnitten
Place of Oceurrence (oTaT):

1. (&) Direction and distance from p.s, (wm ¥ gh o fom: NORTH, | Km(s)
(b} Address (Yam): Tw=T WM,

BeatNo. (¥ ). 59

(€} In case, outside the limit of this Police Station, then Name of .5, (TR aren o 2 R ¥ A awy a Lt
District (State) (F3ran (==1)):

Camplainant / Informant (RreTaaws / HaArsd):

#)  Name (700): A wER

() Father'sHusband's Name (R a A u

(€} Date/Year of Birth (s#%: fyfty i) 1976 (d) Nationality (Trsgraam: p1a
(€} UID No. (gamédh #.); ‘

in = Passport No. (9rawté )

Date of Issue (T &t #1 Fraresy.: Place of Issue (m TG A By

(&) 1D Detsils (Ration Card, Voter ID Carg, Passport, UID No., Driving L_Icerue.

PAN) (YFar Rragor (= w1 srzman
STRAE, Yokl |, g amwte, ) ;

S.No.(FH) 1D Type (&m W ) |ID Number (qwersy m% Sttifieq °°Pf" Of docunse,,,
; i | ! - Under RT) Ay 2005
h Occupati_on (eTTamy): AN
, : Dy. Supitt, of poyi
0 :  0f Police (kg
Address (am) * . cum State { )

Public Information Offie:
ya MHNA NAr A~
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T —— R ; Py N
LLF (T oty oY
LN
; ‘\
‘ e
SNo.(FR)  Address Type (W1 1 ¥&T0) Adores (W) e e @ :
; MUN , YAMUN
! Present Address wrwd g ¥Rwd, YA " A
s BT SR
Pl g GAR CITY, YAMUNA !
2 | Permanent Address |Frtan g ¥, YAMUNANA b ‘
INAGAR, HARYANA, INDIA
L number (ZTHTT W) Moblle (RS )
©, Detalls of known / supected / nnknown aeensed with full partleulars (7 1wy /e ¥fgFa & ot W s wa):
SNo.(RE)  Name (Fm) Aligs (35TH) Relative's Name (FderT © Present Addr2us(TARA T)
| %1 ATH) ! :
5 o : -
Reatans for celny In reporting by the complainant /Informaut (e / qewmendt ST frot 3 F o FXA F FON)
Q - "
© Particelars of properties of interest (HafPum wrafen ®1 Ram):
.S- No.(®H)  Propertry Cmuﬁ' (wefen ;rrop;ny Type (wrufed & !Descriplioh 4 ihiuzﬂa Ryis) (P
e | ) ) ® %
I OreEss _OTHER CONVEYANCE 3%y Tl &% 31 n 0
10, Tolal value of property (In Ry/-) (Woafed #1 HF AT #): ’ g . 4 ?’5
. : ,» 8
1. * Inguest Report / L.D. case No., If any (g it Rt / qdhwor &, T S A T ¥
S.No (FF) UIDB Number (ITFIT #) s
1.

First Information contents (TUA FIAT aTT)

s T & OF FHE A0 5375 - R R 17,03 2621 AT R 36w DA YN EIOE God Fdel, O 0
¥ fre R, TER A A R SeRus BERT TR s ARAea699 e 15.05.21 f%%- Z& REG NO HR-37-
N-§274 & wfdw ¥ UES & e wrAdry T g wifteRen, @ R @ feAiE 23.04.2019 7 19.02.2020 yér #
SO @t 7y @ A Gl O aE aeE IPCE O 370 @ aEw wee ey S ) 3w R W g s
# 97 FWF GARTHARUSPL-1 foi 23.11.2020 & wew A TW WY e A B r § B R 23.11.2020
ngrﬁﬁ:mnﬁaw,um@aq-ﬁamﬁwm.mm%mﬁ:w@m#MWﬁmmamnésm
autmmmuémﬁzmmmﬁmmmm#ﬁmm%mmmﬁ‘rmﬂmm
tzﬁaﬁ#mmmaﬂﬁmqmmwwmmmﬁmzmzahw-mwrmz 104 7 W yfaf 1957
R 21(4)mmmm;ﬁamﬁzm,ﬁm*mzsm.zmsa 19.02.2020 HRTHAT (W FWIw) HOw e

> ﬂmf&mmmw#ﬁﬁ#mﬁaﬁaﬁmmtﬁ:wﬂmmﬁ:ﬁwmﬁaﬂwﬁ#Wmmm

{11,01.2020ﬁﬂ?ﬂwﬁmmﬂmmmﬁmmw%ﬁ%mmmmmmm#T *

':‘réﬁ'nmmz.amm12.06.2020%’101331-@!%3%*?”%Wmﬁmmsﬂﬂm, as

e @ 2y TS 23.04.2019 & 19.02.2020 & T5¥ TAA frw 2012 # 3y -from 104 & HgER g afy qfd ofy,
:g#rm,uu;&azﬁﬁa:ﬁﬁmmm?-mtm#mmﬂmmmﬁhmmaﬁmm
mqammﬂazmﬂmﬁmmmnqmmmmqnmmw'mwﬂmmﬁaﬁfmmmg
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Mining Oflicer

Mines & Geology Deptt,

Yamuna Napar,
To

ihg SHO 7 Chowki Incharge

L O T P

i ? 7/ z:’//(’ﬁﬁ/'fimc: 0 9 ' G//)m

Memo No Miniop/ YNRZITY i{/ Date: [ZfLES S

tation.

Subject; Sciring order of vehicle Involved in (iiegal mining/iransporiatior: {ﬁ;mmwwé
O —" e S e R ——— ' nee |
‘Wo. Vehide hpe | Rep.No./EngNo/ChNo. il s
RGs|Galr]

| .. i

i

|

Q i

g i
et B~ e e

On the subject noted above it is intimated that the above said vchm:!e iwas I:f;n ;aug;ﬁ
during imohed in illegal mining/transportation/excess mineral. So the ‘aimvc said vehicle :.s ;n; ::
wired under Sub-rule No 102 & 104 of State Mining Rule 2012 read with U/s 21 (4) of MMDR Ac
1957& Hon'ble NGT New Delhi onder dated 23.4,2019 &19.02.2020. This office has to recover fine,

ironment compensation as

ARe 2 soe of mineral loaded in the said vehicle & also recover envi !
e 19.02.2020. So the above mentioned vehicle

por Hon'ble NGT New Delhl order dated 23.04.2019 & _ ; ;
2loag with minenal is placed in your custody & may not be relcased till further orders issucd by this
cftice ;

Important legal Note:-

a} Thatitis not an FIR casc. ' : :
b) It is compoundable case and can be compounded on payment of applicable royalty, price of

mineral and fine as per State Mining Rule 2012 along with compensaflicn of damage to
environment as laid by Hon'ble NGT vide order dated 19.02.2021 passes in MA no. 1622020,

0OA No 432016 reads of penalty (o be imposed as per NGT orders are:-

Jier.; f tegory of vehicle:
1 VehicleEquipmenUEacavators with showroom
25. Lacs and Less than 3 years old. :
2 Vehicle/Equipmentlixcavators with showroom value more than Rs. | Rs. 3 Lacs
i 25. Locs and more than 5 years but less than 10 years okl

e T 3
L LD mpvs LMK A7h- 9436 _m Fecte f?(é' :

3 "For the remaining  vehicles  older  than 10 years | Rs.2lacs |
/ ~ Vehicle/EquipmenvExcavators  which * are  otherwise  legally '
! | permissible 10 be operated and not covered by Serial Nol& 2.

i

e e .

Note-l: On repetition of the offence by the same vehicle/ equipment Order dated 05.04.2020
_ will be applicable.

; Note-1: The option of release nuy be available for u period of one month from the date of
eeizure and thereafier, the vehicle may be confiscated and auctioned, é

c) .ézboku’l._; No. 106 of §nucc Mining Rule 2012 read with U/s 22 of MMDR Act1937 states that “No
in s?fi:;:il:niﬁj;? ;ﬁz’;!wa‘cc of any offence publishable under these Rules except upon 3 complalot
within ub de by the Dircctor or any other-Officer authorized by him 1o the Police in this behalf

iree months of the date up which sald offence is alleged ta have been commitied.”

S
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e shove ment:oned vehicle has been ctaght by SET and
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A copy of the same Is handed over to the driver of the above said vehicle for info

vrmation
please.
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On the w&b et noted nbov; lt is mtimuu.d t}mt ihc rrbov;, smd vemcfc >: 5
mnc mvolved in illegal mmmutmusporlauowcxccsa mmcral .50.the above s.ud vchxcL lSﬁCI‘Cb" g
d under Sub-rule No 102 & 104 of State® Mining Rule' 201277ead ‘with Ufs 21 (4) o!’M"viDR.Acx
$727& Hon'ble NGT New Delhi order dnlcd 234, 2019 &19 02,2020 TbLs off'ccb.asto n::mf 51i
Reyalty and price of mineral loaded iri the said’ vchich. & als0.7 r::wver_euw.mmnenz comp.ésaﬂcn
per Hon'ble NGT New Delli order duud 23,04 2019 e‘19 02. 2020..50 the abovc mcﬂnoncd wtm'

zloaz with mineral is pluced in your custody & may ﬂOL bc rclr:ascd lle funhcr cru*rs lssud bv th.;
giiice,

Impurtant lcgal Note:- ' i e o ik o)

£} Thziitisnotan FIR case, 7 <5 . T s B
. b) It is compoundable case and v'an. bc, compoundtd on pnymcnt of appucab.c m\u;ry pn\‘c of-
’ mineral and fine as per State Mm[ng Rulc 2012 u!ong with: compensauon of d..m:L" %
environment gs luid by Hon’ble NGT vide orchdade 19.02,2021° m in Mﬂ. no.: 16-‘36‘20
OA No 430.016 rt:ddb of pcnui!y ta hc meoscd s per. NGT ordcn. agess ;

’ ‘ g-rfﬁ-y/{;

o LS

b e DY

Vth!cfcfﬁqu:pmuxw’xcuvutors wiih: si_:owruwn vnfuc more -
[ 25. Lecs and. Less than 5 years old, :

v’chaclcﬂ.,qmpmr:ut/Exuxyn!o;; w}ti; ahowmcm vuluu mp;o [h
25 Lacs und morc thm; 5 ycurs but lm lhun IO ycurs uld' !

ciucIL/Lqmpmcm/ﬂm;uvnlbrb Cwhieh i utlicrwzw\ _l.:bull}
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Director General Mines & Geology, Haryana
Plat no O DHE Sguate 20 Floor, Sector- 22 FF Park, Paachikala

- [ —— —

Oveler

Suhject: Suspension of e-viwaana of Mineral Dealer Licences holders found
to Tiave mismateh in the mineral quantity based on e-rawaana
portal of the Department-regarding.

Whereas the Gentral Government has enacted the Mines and Minerals
(DSRY Act, 1957 tor prant and regulation” of mineral concessions In the country.
Section 15 (1) of the said act empowers the State Gevernments to frame their own
rales for grant and repulation of mineral concessions in respect of minor ininerals and
matters connected there awith. Accordingly The State of laryana in exercise of the
povwers conterted by sub section (1) of section 15 and section 23C of the Mines and
Mincrals (Development and Ih,-;;(uInu”n] Act, 1957, has friined and notified its minor
nuneral cancession rules namely the Haryana Mimar Mineral Concession, Stacking,
Pransportation of Minerals, and Provention gt Hegal Mipning Rules, 2012,

i

i Whereas Rule 81(1) of these Rules pr'u;:idcs that no person, other than a
minetal concession holder ora stone crushing unit operator. shall stock, selt or offer
tor sale any nunor mineral or mineral products, in raw or processed form, for
commercial purposes or trade in the State without hoiding a license. [lowever, retail
~ale ot construction material from premises of up to 200 square meters area, situated
within the Municipal limits of towns or the Lal Dora of a village, shall be exempt from
the requirements ol obtaining a mineral dealer license.

3. Whereas i order to have transpareney and o check |Hcg.:| nuaing, ks Jispateh
and tr mx;)u:l o, the department snade mandatary coramwvaenaa system wath effect
roam U1.01.2020. 1t has come 1o the notice of Uhe department that some ol the stone
vrasher owners and MDL holders are purchasing raw material from adjoining states
bke Ragasthan, Punjab, Uttar Pradesh. Uttarakhand ete. Some of the malerial
purchased/procured from adjoining states is trom legal mineral concession holders
through valid bills, however, some is purchasedyprocured Hiegally, To check this
“henace and o ensure that there is no misuse of o riwaana portal, department vide
urder dated 43.09.2021 diected that:-

The stone crusher owners, seeeening plant owners as well as MDL stockist who

are purchasing the mineral from any of the above adjoining States to Haryana, shall

submit the respective bilts (either manual or ¢- bills) to the cancerned Mining Officer/

Assistant Miming Fagineer/ Fiokd e harpe within 03 waor king davs of the entering ol

48
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the bills on 1he erawana porsl and thereattel adne
Department of the concerned Stare within 17 working days

fn case the respective stone erusher owners, screening plants mlvlneps 1\ s.:m;
as MDL stockist, failed to per the submitted bills (either manual or c-bills) \.C e
from the Mining Department of the cancerned State, within 10 days of the entering of
the purchase on the ¢-rawana porLal, then the said porchase
treated asallegal and consequently the peneration of e sawana port ol the

of the nuneral shall be

respective

s the s, Pritd ity

unit <hall be suspended without any motice, 1l e nit owners pays the fine, peitalty

he

and price of such nunerad {showen 1o he 'lltlllh e from adjoining state) as po the
Provisinas ol the State Minmmyg, Rules, 20172

1 Whereas st has come to this nonee that somse of the stone crusher owners, #M01
holders and seveenmg plant owners e nat adhering ta order dated 13092001 1w
fetter and spari, When ¢ raveana portal following screening plant b 4 Agt Wi
checked, certan quantity of mineral was {ouml to be purchased from gutiide state
and the same was not got verilied from mining department of that staté. The purchase
seems to be fake. It appears that the screening plant owners are indulged in illegal
mining and procurement of mineral is being shown as purchase from adjoining state.
The details of screening plants and mineral shown to be purchased from outside state
are as under- '

 Sr. | MDLName | LicenseNo | Officc  !'State  of | Mineral | Total
No. i 4 Nanie l purchase | Name. th)(MI
1 D Arman l MDL-1158 l Ambala | Unvertfied HG§ { 2000
Serecning . i purchases from '
Plant | ! 1 outside the l |
S i 2  State £ AT S
i o g bhrgd LMD 200 'Yanuna 0 Unve rfied i BGS L 87361
" Screenig F | Nagar I purchases from § ‘
;' Plant ‘ ; mll\'uh‘ the 1 -4
3. | Guru  Kirpa | MDL-1275 I b~ Unveriied BCS 115
Screening : ; purchases from \
Plant 1l , i outside the t {

Ll e . Sate ) }m__
4. Hindustian MDIL- 133 I Yamuna Unveiified ] BGS 4011
Screening , 1 M purchases from | |
Plant - outside  ~ the i

» 3 iy \l.llt’ — X & A R
5 | Kwality MDA TG i Yamuna lln\wnhud _1BGS jiewse
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Director General Mines & Geolopy, Haryana

R

NETE

—

Yuviy

Lomsimn tion

i

Mahaluam

Woanhing
flam

H thn

Futvtprse

e Stk
Nty it

et
b Y Shiy

Woashing
Plant

SCteening
Flant

' mhi:;i

Chisadbary

S reeniny
CPlan
L Sy aleh
Mincrahs

. | Ehka
FoSCreemny
Phant

!

15| Bab
f Euterprises
|

i’ jf; | v]'};l{

| Sereemng
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Shakti | MDL-1207
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MDD 082
L MDLL 137
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|
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preat e fupses from : [ j
spitaptfe the | g
S 5 3
Unyerified HGS 262
| purchuses from
pistsidde the
State Mo - —
 Hhiverilied BG5S §14
purchases from |
i outside the ;
! State : ot e
Unverilied LGS 163382
§ purehases from E !
| outside the ! | :
| State N
Unverihed HGS i 10070 :
purchises from | ; ;
autside the | E
B kil s
Unverified BGS 1260
purchases from
olitside the ;
| State i E
Unverified BGS 124010
purchases from
autside the |
| State BTV, S
Unverified Bes P 1004
purchases from |
oulside the ©
State b -
Unverilicd BCS T279171
parchases from ?
ousigle the
Stie o
Unverified BGS L 169090
purchases from i
uuLside the
Sate .
Unverified BGS 246500
purchases from |
uutside the
Sate .
Unveritivd Gatka 434019
i purchases from &
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Director General Mines & Geology, Haryana
Plat ne QDI Square 2 Flaor, Seetar 22 17 Park, Paachikuala \
S
S TR RUTINY i vamana | Unwerlfied Gatka J‘i Wy
Sctvenie : ' N [ purehases fram iE
PMlam ] Foutside the i
i ' 1 . . Blle = o s )
[ 17 |Gl MDY iy Al Unverified nGs | 2050
f Screenig i purchases from i
| PMlant ' : outside the g
i ’ - State T P
18 ’ (SISNE M&l-1302 Amibala Hnverificd BGS : 1062
Sereening i purchases fram
Pl - ‘ [ uilsele the j
’ i i [ State )
e Shakt Gravels - My 1 I Amibiala | Fhyerified i BGS Juno
CCompam ' : ! purchases from |
: i I autside the )
. ; ¢ | Stare } . l
L0 ‘ Nhiv Shakt - MDD 1in LA ¢ Haeerified Bes I !
- Vedant i | | purchases frgm ( |
CSCreemings : ’ Colsaede the
: Plant - ' .’ i Sale ‘ !
» I i b sty el ‘ VP l_ S
<b LM . L-11587 i Panchikula | Unveeilied | BGS 1505
i ' Industries purchases from '
(Stone { i [ outside the E
I! Crusher) H : ['Smlc :
1 é B .1 S : |

It seems thal the purchase/procarament feam outside state is fake and ,
the same has nat being pot verified fron: the Minmg Department of concerned State.

The stone crusher awner ang sereenng plant owners are likely to tdulge in illepal

mimng. 10 s ordered (hat ¢ovawana portal of said 20 screeming plants and 01 stone

crusher are herehy suspended immediately. Thercaftor show catse notices g issued

ta all the above as to why their licences may not he eancelled.

(Mchamad Sayin fAS)
Directar General, Mijes ail¥i Geolagy,

SLainieu wiut varl
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Direcror General Mines &

Geology, Haryana
o e Nigie b S

" il
Plows Sectar 2010 Park, Panehlot

| tus 0 '§ 11 P - -
) NocDMG N Ut e of Miner bz o060 Dated. 22.10.2021

N e ag fnrw sk Fothe tollenvang, 1o tuking further action please.

I “‘“'J”"hﬂvy:Fnunuwwih!nunnf!Hnww.An1bnh,YanunLrNJngdnd

Panchkuly

MEof abve - D mits (20 Screemng Flants & 01 Stons: Crusher)

(Mchamad ShaAn, 1AS) %
Mirector General, MlineMind Geology,
Haryana: Banchkula
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g : ' L1y (rhr @A)

’A IRy RUS FNLE s

FIRST INTORMA TIONUELORT
(Under Seettan 183 CelC)

qwr e R
(ure 184 ty ok o € ma)

Lo et (R0 VAVUNA NAGAR P, (ar): SADHAURA N—— 260 [
T LU Date and Thwe of FIIL (@I, 9 Retter 3T vy 23!1012(?2! s
o (em) e (iuthen) Sectiom (rmqd))
1 N s 1
e M
\ A e ~ W
o B 1R m

YW e ol obfoner (3ETU 0 wT):

U oa (BT s Date from (RRTF ¥): 28/10/2021 Dute To (RT% a®): 28/10/72021
Vhoe Pertodd (070 3AMY: Fabar ¥~ Jlne From (@7 B): 07:45 hrs Time Ty (VAT @%); 08:10 oy
[ Tufuemution revelved w1 PN, (U ?IET" HLAT ST “)2 Dale (W’) 28/1072021 Time (w777 21:50 has
Bl General Dioey Betervney (U507 WEsl): Entry No. (YRR ®): 010 Date and Time (RAT= 3?\'
FAE): 201072021 22:44
hrs

L L ol Infor mation n{l‘m ® CE): Wnilen
L Placr ol {hecurrence (CTAMTYR): -
I (w) inrestion snd destance from 1S, (U1 3 g 34T fam): NORTH, 13 Kmis) Beat No. (8T &) 115
() Adurens (SR TIT MATR, :

(] 1 case, uutside the limit of this Pulice Station, then Name of P.S. (IR war dsn & ae & &t oman & am)

st bt pvate) (o (Tra):

L tomplainaut / Inlucmant (Reroawat / Tﬁﬂm)t

(a) Same (M) ,)H;f

i amer's hame (FAT6 mA): & 3R
b Dateear of Hirth (7R fafa / a{) 1990 (4) Nationulity (Trfran): INDIA
«h g N, (qurED ) )

N papunt No, (arERYé 1)

Date ol bowe (@10 &TR €Y Rars),; Place of loue (378 w0t w1 W)
D1 Detaits (Ration Card, Vater 1 Card, Passpart, U1 Aoy, Debring Lisense, PAN) (SFTm Reagor (i w1, man
ared, Pakh &, uf¥n st & ed))
SONG(RTL) 1D Vype (YEUWT 9T 6T WET) 1) Nuinber (YFUTT Foam)

i Uscapation (umyimy);

W Addeens (wm):
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t{aryans Police (sfraren g}}h
i T
LLEA1 (vhrga ate ardy,
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e
Date To (f!m'" aw) 24/02/2021
Time To (wAT F%): 18:00 hrs

Time (RAT). 22:07 brs

Date and Time (&zﬁt T
wAQ): 25/02/2021 22:07
hrs

Beat No. (ﬁz ) 115
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™S, (arm, § ADHAURA Year (méy: 2020
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: \ Section (uryg
! MINES AND MINERALS (DEVELOPMENT 7
AND REGULATION) ACT, 1957

Occurrence of offence (raTTy &Y T

Day (R Fridny ' Date from (Resg ) 1010172020 Date To (R71% 79 ?WG!NQ&D

Time Period (WY 3aR): Pahar | Time From (wrg ). 00:00 hes Time To (¥77 T%); DO‘OOh.:
Information received at P.S. (9r o I ) Date (Ra#): 11/01/2020 Time (R2): 15:06 b
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By
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%iice of Occurrence (TTATeaa):
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Time Peded (F7T 3fl):

Date from (Reaw #): 200512020 Date To (Rt ra): mfosr;ezo

Time From (g A 00:00 hes Time To (F57 &%): 13:00 by
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(e} General Diary Reference (Vswmar /) Entry No. (wfaf®Z w.): 015 Date and Time (fa7# 3ty
_ ' HAA): 02107/2020 19:26
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Pleo f Occurrence (TTATRT):
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(b} Father's/Husband's Name (Ravefy & am): GURHINA NAT Y
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IJAHM(BRam) j;(d;ffve'g Name (Fedam .
= &1 IR) e

i !
% u ol
' |

S
M . R SN

R
. R”!om b \ ; " —
drlay ; o
= I reparting by the complalrant Informang (Rrerranat ! quarEat T g 2 et st & BAV):

e,
Plrmuh
rsof Propertles of Inte, 1
R T R,
| _l ey |
;V.Jucﬂﬂ Re) (Hgr
‘ = o)

£ N, x5
(x4, F”P'"'."Cﬂffl:‘h}'m " |Pra
oy |TTOPerty Type (meufay. /(l’)eurip;lnn

H _F‘

To. Tota) !
3l valy, of prope i SR .
Y (In Ry/. . ) R i
% e R : YOV S T ) S
"Report/yp, case N : ,
; O I oay (g wather s
* Lo LI
" 1:

S Na. ¢ :
" *®A) umpp Numper (T ¥hwwqer )

21 Mings AND MINER4; o
DEVELOp'
MENT Anp RE :
- GULATL
% L ONACTws?mrmﬁmWam oo
FFEH 70 100 Remes
-

(3)
Refugeq lnven!glllun due ¢ (St ﬁv)
: or (% ST ¥ar favgy
- Cum State r

2

i

LQualinieu witir vais .



"‘.‘-!LS‘:
S—

4.

vy

: 73
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(urer 1854 “m'ﬁ‘mﬁm)
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<trict fhm YAMINA NAQAR rs, (m} CADITALRA Year (ﬂ'ﬁ} 2020
PAIE AR Ve of FIR (TALR. Y Restbr site spor, 26/1112020 18:56 ey

FIRNn fe g #) p18p

SNa (Em®) Act (3rfirfaem) Sectigne; )

1 INC 1RRD Ar

{2 Ozenrrenee of offence (3T Y TZem);
Date To (R a% 19/02/2020

Time To (78T 3%): 00:00 hrs

! Der (BE): Inien ening Davs Date from (Rsvie A): 23/04/2019
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— V. C2UNA NAGAR

Fether's/Husband's Name (Ravefa & am);
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fa}

(h)

B

e, gy &, pefan wmpdw, da wrh)
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(Under Section 154 o

Dictrigg (Fwm: YAMINA NAGAR
ULAINCE XY ®): 0184

75

LLF-1 (T whe ot

s

PC)

SN A (et Sections (uragd)) _ ( T
! INC 180 m ! . .'/!i
! L Vecurrence of pfremee (3o oy A T
Day (Re=). Intervening Days Date from (R 3): 2310412019 Date To (Rt 7). 180272020
Time Pering (e srefi. Time From (morgr sty; 00:00 s Thme To (%77 7%y 0000 hry
. T ;1302 hr
™Y Informotion recelved at P8, (v i U arer gy Date (Re=rtw): 28/1 112020 Time (@r7): 1502 hes
: TfafRr o). (R sty
H woly: Entry No, ( #): 017 Date and Time
' Genersl Disny Reference (trsamroy : 281172020 15,09
brs
4. Tapeof Information (Tom & VER): Written
5 Place of Occurrence mmw):.
2 (®) Direction and distance from P.S. (qwr 3 T sty Ry WEST Beat No. (¥ w0 ) 59
®) Address (wam): qaey AT wRi,
() In case, outside gne Himit of this pojice Statlon, then Nyme of .S, (3R urer sy . ("TR [t{a'f oraT v
-8rtify
'8d copy documem
Distriet (Stare) oy (I1=3)): Under RT" ct 2005
H ’ / 2 & s
Complninanf/!nfunmm@w HaaATEh) Dy, Su ~of olice (HO)
(a) Name (131): ey TR - Cum State
| “‘{ In Matiop Office
(h) Ft!hcr'b’l{ushmd': Name (Ranrefy T ATA): v. -‘v'?UNA NAGA B
©  Datesyes, of Birth (3= fafy ; T4): 1975 (4) Nationaliry (e INDIA
©  Lipw,, (Tamédh 7).
{0

Pussport No, (e 'ﬂ’}
@ Dute of Issue (arrfy Lacl -l fk?mn

169 ID Details (Ratign Card, Varer 1p Card, Passport, urp N
THE, LI %, prefiar A, % )
S.No. () 1 Type (9gumy o3 1 wwR)
. (h) Oceupation (W?'HWJ:
() Address (Ta).
S.No. (¥.47) | Address Type (g

# v

I | Present Addregs

Place of Issue (3 A & )

0 Driving Licenge, PAN) (Yrerr faraor (= ¥t wrrern w3

10 Numbper (YFTT )

IAmlrm (wran) i

: et
| e ST, JAGADHR) CITY, YAMUNA NAGAR,
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vt ey, JAGADHRI CITY, YAmung o0,
"\q‘ﬁ‘

- Nigge i

L]
2 Permanent ;\dt!ress ”,\RYANA’\ INDIA o g .
" Mobile (AYTS ¥.): T -
o ber (THTY T.): 3 L
Thone nom m’mmﬁwﬁmm% \\
.\

4/ nnknown aceused with full particulars (AT /
'y Name (PO0AZTT [ Present Addrens(TARTA ST

Details of known / suspeete

T | Alias (3TATIT) Relative :
N N } :
S.No. (KH)  Name (FTR) ; 1"" i) R
J
/ w ﬂ E’é‘i & T
Rensans Tor delay In roperting by the complalnant / Informant (ftrmm ! qrm'mﬁ a7 Prefrd wT
Perticulars of propertics of Interest (drfrus wrafes W o) . :
2 Description ;V:lue(m 2/} {“‘L—a
K. No. (K.H.) Propertty Categgry (wwfaT i Property Type (QTV‘H Gl ¢ ' ; ph d)}
o o =
i
¥ e ¥
Total value of properiy (In Re/<) (WFIfed #1 {W HFU(F #)): /”ﬂﬂlﬁﬁ ;3:3 :“
Ingusst Report / U.D. case No., I any (74 wART o 1 g , ufx wf ) ( - C-’T ,/;1 /’
2 LR . Y : ":ﬁrl /’

8. No.(®.¥.) UIDD Number (LELTHIT H.)

First Information contents (WOH AT TL):
; : 3B 0558

T TETET W ¢ A A U SeeuE WERT Wi A AR e ATAI-3285 fAe-29/10/2020 RT:-IF Reg No. HR- 38
2 mRwaTET ® Wers madw s g witwor w8 e & fZars 23.04.2019 ¥ 19.02.2020 Fralr £ IewEAT € g
hmﬁwaﬁnu\?mﬁmmczﬁrwsmﬂmwmmﬁlmﬁwwwam‘fmmﬂm
TE/THATR SphIV 03.01.2020 F T A | g dwa A H9E g R s ¢ R RaEF 03.01 2020 1 AFiATF REET,

= vz y-Rwe B, mma‘mmvﬂgtwﬁxﬂumﬁﬂm%@mﬂsmhmmmm
aamwmwmmmmmmmmﬁmﬁmmmammp;:; TiaEs

ﬁmmwmﬁmmwmwﬂmWW#wrwmmwﬁzmzonatsmﬁnﬂwzaﬂ

TR 1957 € u 21 (4) S Ay i g witeRw 7 Red & Raiw 23.04.2019'F 19.02.2020 F ¥RAIGAR
(7 waT) TR WA A e U T A7) SR ARA F ARE/Aes § Aaad sdra w7 wihsn 78 e & e

23.04.2015 ¥ 19.02.2020 T T TAF Faww 2012 B Iu-fraw 102 & HgER woere af ofd o e ooed @ afee &
197 THF T ETEA F FLUR ¥ WEH TR A FA FOEE FE0 E IONEA AA F RSSO AR X F R aw
7 TTAER IR FHAT HT T GEAW A IW FAET B A wred afy frar am @) meen i oha afteer w§
foredt & IREA IER gHERer afy off off & v swiEa @ & Ranh & s o w8 wd oo @ gl
mmgﬁmwamma&mmmmnmmmmamammmm
wrpcﬂumamatmwmmﬁwm SD Neeraj Kumar FEIEEF T HiWTar e U8 f-Rww e

THAAIN HF O §FE WTAET SUEIEA SUUEd W OWEET JA S UNT 379 IPC F EWT 9T S WX HFEH A0 184w

23112320um379|Pcmmmﬁmﬁmmmmﬁuﬁﬁwqﬁmsﬁw{ammwmm
#HEUA yERTA T f1 dar A A sl | e e 9w wT e sxana A9 70 A0 g HAER A0 516 1 HC
aRdN fig AD 64 @ @A Ha oA ¥ # QA §) e Ry R aqEn B amn @ 1A 3w HC HERT &AW A0

516 #1 gt A oo fear man)

Action teken: Since lhe. above informatlon revesls commlission of offence(s) u/s as mentioned at }re?nrk{)tif?d COpy of aocumeni
(@ ) wrdarh : vfn sedwE FEER & 9@ gwar kPR avOY W w1 alter 7T 6 2:?‘%9&’@’!:&1' A&t 2005

&) Tegistered the case snd took up the Investigation (V707 got frm mar oty =g & ﬁ"bﬁ'ﬂé A r
updt, of olice (

@)
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No.(®.): 378 (o take up the Investigation (®Y JT 9 9T & A 3 - ﬁpé“blf*%lnfor?(%ign Officer
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~(Under Sectlon 154 Cr.;"éz.? -
v quAr oy
(970 154 €% ofm wfpm )
Pletres (B0: YAVIINA NAGAR P8, (MM SADHAURA Year (my: 2020

LR

inl

m

it}

LA LR ST PAte an Time of EIN (2.3, 9 Pt she U, 281112020 1515 5

1

SYER) e (rfrem Sections (vmod)) '/'{_":{’ '”’;s:\
i INC 1ERA B0 / ; e
feenrrence ol affence (o oy Ty B /

by (R Intervening Days Date from (Rame ®): 230412019 Date To (ReAtw T®): 19/02/2020
Time Perivd (¥rorg ¥uft: Time From (W ¥): 00:00 hry Time To (¥%7 a%Y 00:00 s
Infarmetion recelved 2t P& (T 3w qoAr wrw g¥): Date (Ratw); 28/1 112020 Time (AT 15:07 hes
General Doy Reference (Yommrar dot): Entry No. (vfaftz . 017 Date aad Time (2w 3y
"AT). 28/11/2020 15:02
brs

Typoof Information (Fomn w WHT): Written

Placr of Occurrence (TTaTeTw):

&

L3 3

i%} Direction snd distance from P.S. (umr & gh sk fowm): west Beat No. (¥ 8.): 59
() Address (vam): ==Y ey Erace

(<) In cuse, outside the limit of this Police Statlon, then Name of P.S. (af% @ ®ray @ had Al c RO

Chokir :
ertified Copy of documey,

District (State) (R (xrmy): © Under BT) At 2005
' ; 1 1/\
Compiainant / Informant (Rywrararast | FIAEA): Dy, Sup ot POiice (HO}
8l Name (m): s T Semp: , SUM State
. Ublie Informat; "
' : v on OHSCL-
(h} Father'sAHusband's Name (Rraafy AT): v -*,UNA NQG i
() Dmte/Year of Birth (31w fafy | ) 1975 (d) Nationality (Treftgam): INDLA
€ UID e, (gamhd &)
@ Pussport No. (STt 3):
Date of Lssue (G0 ¥ & fraie); Place of lssue (T8 72 w1 vy
(e 1D Detalls (Ration Card, Voter ID Curd, l‘aup.url, UID Na., Driving License, PAN) (Tput Rrator (e wd waEr w
ATHE, YR W, grefhn e, ta wrd))
§No.(FH.) 1D Type (T6UW 93 #1 vy 1D Number (¥ wa)
(h) Oceupation (EqaHTY);
() Address (9A1):
SNo.(FH)  Address Type (a1 1 yam) fAddress () i s e
! [ Present Address [Téfam Fdaa Tarudl, JAGADHRI CITY, YAMUNA NAGAR,

: {HARYANA, INDIA
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LLP-1 (vérga sty ok
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(Under Secilon 154Cr.r.C)

b
(U 154 2% ofpey " #
L ity (Brm: vamma NAGAR P.S. (mm): sADHAURA Year (3¥): 2020 _
FIRNo. (v R, &) 0185 ¢ Date and Time o prp (TR Rt st 021272020 17:57 hrs
L SNe. (FF) A (rfafren) Sectlons (urdy)
[ MINES AND MINERALS (DEVELOPMENT 7 T Wi, .
AND R[ZGI,’I,ATIDN} ACT, 1987 ) i ta A ' \
2 IPC 1860 179 s 3
A = % /’,/
-\ f“‘-; ) ‘_. ';‘:
o Occurrence of offence (3o # oz \“i‘;‘;'/
Day (Ra): Triday Date from (Reria ). 03/01/2020 Date To (Ram® a%): 0310172020
Time Perlod (g Hf): Pabar 5 Time From (¥87 ). 14.0p hrs Time To (¥7T &%) 14:10 ey
™ Information recelved at .S, (4ray 37 A e ) Date (R==): 02/12/2020 Time (872} 17:00 hrs
tc) Generaj Diary Reference (WA m}: Entry No. (afafez #): 010 Date and Time (i kird
FHA): 02122020 17.40
' hrs
L e of lnformation (TT & vwm); Written
5 Place of Occurrence (TTaTeam),;

1

(4) Direction and distance from p.s, (e # gt ot fm: west Beat No. (fiz . 59
(b) Address (Vam: waty,
(c) In case, outside the limjt of this Police Station,

then Name of P.S. (2f mar aftay L & CicgH

District (State) (fyay ftfw»:
6 Complainant/ Informan (Rraersat / gammeety;
®)  Name (1) I w
®)  Father'sHusbang's Name (Rremrafr w1 sman):
" o) Dstm’e:r of Birth (7%, fafey Tf): 1978 (d) Nationality (Igraam): INDIA
) UD N, (gamédh &)
0 ? Passport No, (wrea¥é ).
Date of Issue (918 wt oy i) Flace of Issue (378 w73 w7 ")
© D Detaits (Ration Card, Voter ID Carg, Passport, UID No., Driving License, PAN) (vram Rervor e w1k v
THE, JTE 4., gy A, b )
5o, 1) /1o Type (v e e g ““'_‘“”; ‘Wfﬁmwpy_ot documey, -
®  Occuputiog — under RTY Act 2005
O Address

F o oo

Dy. Supady. of Police (HQ)
_ cum State
Yublie |

nformation Office.
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4 w1 vy Address (737) S %4‘3<.\ »
SNo (FA) Addrens o il e e T 'qa‘b'wuma YAMUNA pppi e 5T
8. _i_?m“n_r A.ddrth mAa e THITATT, SAD) ! TAGAR, H’“l‘l‘;;;.
. <y R S ey e
;jr GM;,'MJ;" s s i s m frsma TIpATTT, SAI}FMUR»\. YAMUNA .‘d’},l“,,&p‘! HMYM;‘?' N
g : Fefmy . . \\
i ? {INDIA i -
2 Mabile (Rtamgw 7).
o Thone number (grame H)
o AR w1 ot Pree ¥ rha
Detalls of knawen Teuspected 7 unknown secused with fyl Partienlary (W1 1 Wiy 5 e iy
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Initiate action against appiicant under this provisior then whether proper procedure as

laid down by the Hon'ble Allahabad High Court in its judgment dated 16.12 2014 in

the case of Ranveer Singh Vs State of U P (Writ-C.No 1288 of 2016) was

fallowed whiie ‘ievying huge penaity .The relevant portion of the
‘.

Judgment is reproduced as undzr :-

" time when such a liability is fastened on a incumbent, qua whom
allegations have come forward that he has caused loss to the State
by raising of minerals though he was not entitied in law to raise the
same.it was the obligation of the State to prove by way of credibie
evidence available that it was the petitioner, who has indulged in
iflegal mining and in the said direction, apart from issuing show cause
notice, all the evidence that was sought to be relied upon i.2. the
incumbents who have carried out the search and surve y and the
incumbents who have come forward to depose against petitioner, their
names ought to have been disclosed and they ought to have been
produced to support the case of State that petitioner in-fact his
indulged in illegal mining. Not only this as a part of process, petitioner wi s
entitled to have reasonable opportunity of defending himself by questic yng
the veracity of evidence produced against him and by adducing his own
defence evidence, if any. Decision maker is bound to act fairly, as under
the scheme of things provided for, the determination made by him will
entail civil consequences, as qua the person charged with illegal minfng
on charges being proved financial liability would be shouldered and in
contra situation, the State would be at loss.

Prima facie nothing of this sort was done by the DGMG before inflicting heavy penaity

of Rs 21,49,36,438 vide his order dated 30.06.2021



In \‘i*ew\&m‘c stated facts and circumstances it is most humbly prayed that justice be
done 10 aippl;cmi\,m getting the matter probed in detail to unearth the true facts and initiate
action against the person(s) responsible for the illegal mining and against those who abetted in

commission of this act of theft of mineral

paed & D E i}f,l,, {%w ig;

( Kawaljeet Singh Batra )
Batra Building ,Ambala Saharanpur Road
Near Guru Nanak College, Saharanpur(UP)
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Speed Post/Reglstered

From
The Director Gener 1,

Mines & Geology, Haryava,
DHL Square, Plot No. a, 2nd Floor,
I'T Park, Sector:22, panchkula

To
M/s Kawaljeet Singh flatra,
Prop. Sh. Kawaljeet Singh Batra 5/0 Sh. Makhan Singh,

Batra Building, Aml ala Road Saharanpur,
Near Guru Nanak College, Saharanpur (UP).

Memo No. DMG/HY ‘Cont/Galauri Block/YNR B-39/2016/1662.
Dated Panchkula, the 17.05.2021.

Subject: - Show cause notler on complaint relating to fllegal mining In
village Galauri, District Yamunanagar,

On the subject cited above.

2. Whereas, you have been granted a mining contract of “Galauri
Block/YNR B-39" of district Yamun: Nagar having total area of 24.00 hectares @ Rs.
02015 crore per annum for a period of 08 yearsw.e.f 25.05.2017. You executed
contract agreement with the Staie vn 10.07.2017 and after cbtaining environmental
clearance on 25.05.2017 as required under EIA Notification dated 14.09.2006 of the
MoEF& CC Golfrom the competent authority ieState Environment Impact
Assessment Authority, Haryana and Consent to Establish and Consent to Operate

from the Haryana State Pollution Control Board, commenced mining operation w.e.f.

08.08.2017.

3 Whereas as per provisions of Rule 5 of the Haryana Minor Mineral
Concession, Stocking, Transportation of Minerals, and Prevention of lllegal Mining
Rules, 2012 (State Rules, 2012), no person can undertake mining operation in respect

of any mineral in any part of the State except under and in accordance with the
mineral concession.

4.

boundary plllars around the mining area at his own expense and-shall at all timee
maintain and keep the same in good condition. Each of the boundary pillars were also

required to be numbered along with tue GPS readings duly marked thereon.

Whereas as per provisions of Rule 56(8) cf the State Rules, 2012 read with

clause 8 of the part I1] of the contract agreement you were under obligation to erect

e ————————



5.

Whereas as per clause 20 part 11 of the concract agreement you were undar

obligation to provide a properly constructe 4 ard efficient weighing machine and shaii

weigh or cansed to be weighad thereen all
hrought to bank, sold, exported and conve
day cause the total weights, ascartained
ores, products, raised, sold, exported and
hours to be entered in the aforesaid book:

6. Whereas terms of grant [conditior

per appreved Mining Plan and clause {1}
Clearance dated 25.05.2017 granted by tl.
from the general ground level or 2 metres

7. Whereas, on receipt of a complais

village Galauri of District Yamunanagar !

Mining Engineer, HQ along with Seni:

09.03.2021. The team on inspection of ti:
area found that: -

(i) That no boundary piliars as .
56(8) of|the State Rules, 201
contract pgreement, were foun
contracted area. In the absen
installed), the contracted are.
Global Pgsitioning System (DG!

(i) That the|inspecting team foun
had beeh granted only over
undertaken mining 6ver an al

below:

a) 640 hectares area
ontracted areabut u;
ermissible depth of 0¢

b) 11.00hectares area |

which is just adjoinin;
area mined up to a di

11.00hecrai'es, an area

of village Deradistrict

the sald minoe minerals from time o dee

redd products, and shall at the close of auch

.7 such means of the sald minor aunerals,

converted during the ticevious tweni fg;

of accournts,

6. 3(xxv) of the Lol dated 20.10 261%]. 43
[ Special conditions of the Environimiental
SELAA, the ultimate pit limit i3 09 meters

ibeve water table, which is less.

+ regarding iliegal mining being cariled i
\e area was inspected by Sh. R.S.Thakran
¢ Surveyor and AME, Yamunanagar op

+ mine held by you on contrazt and nearhy

v réquitémerit of the provisions of Qule
read with clause 8 of the part i1l of the
to be installed on the corner points of the
of boundary pillars { as were not found
was checked with the help of Differential
).

that though mining centract in your favor

n area of 24.00 hectares, but you have

a of 28.50 hectares as per detail';l' given

has been mined/excavatedwithin the ¥
to the depth of 10 metersas against the
neters; ;

s been mined outside contracted avea
to boundary of your contracted orlinear‘oy‘
th of 10 to 12 Meter.Out of said area of
20 hectares was situated in revenue estate

nbala and remaining 9.80 hectares in the

St



FUHONE " QT UM4A s bime .

revenue thé of Village Galauri Yamaunzsnagar. The team also
noted that the 1100 hectares area miped litegally and the
somepartol sald area was fully or partially fileg up by using
stone/stone debris and ordinary earth, stated 1o b procured from

nearby hilly area of Himachal Pradesh. The source of procurement

of refilling material from legal source could not be explainad by the
representative of your mine.

¢) 11.10 hectares area mined {llegally outside the contracted area,
though not just adjoining to boundary of cantracted area, having 04
different pits (03 in revenue estate of village Dera, district
Ambala and 01 pit in village Galauri) were noticed. One of the said
04 pits was also found fully reclaimed and plantation done just few
days back while other two pits were also found partially reclaimed,
The team noted that you being mining contractor of area had
reportedly never raised any objection qua illegal mining being
carried out near.to yourmine boundary situated (03 different pits
illegally mined were noted within 125, 250 and 500 meters of
boundary of contract )c!eériy suggests that said illegal mining pits

was undertaken by you.

(ii)  Thatin the light of above it is clear that out bf total area of 28.50 hectares,

within contracted area and in
the remaining area of 22.10 hectares outside contracted area was
undertaken illegally.

you undertook mining only in 6.40 hectares

(iv)  The team noted that area after mining of BGS falling in the contract area as

well as encroached area was being filled up to the original level to

eradicatesigns of illegal mining. This becomes more evident because as per

your own mining plan, after mining of mineral the refiling of the mined

pit/s was to be undertaken only to the extdnt possible with the overlying

soll/ ordinary clay ( of about 1.5 meters) fou

nd over the mineral deposits.
(v)  The team estimatedthat 37,57,000 MT of

Boulder Gravel and Sand from

the area of 22.10 hectares was illegally minifdup to an average depth of 10
meter, The estamtes h

ave been made leaving the dverlytng overburden of
soll/ ordlpary earth of 1.5 meters layer and with 2.00 as specific gravity.




§. That in view of abova you have not erected the boundary pillars, installed
weigh bridge at pit head and undertook mining beyond contracted area under the
garb of mining contract granted in your favor as per details glven above. You have also
violated the terms of E¢ by un'riert-n!rrnkg mining even within contracted areq up ta 10

meters as agoinst maximum permissible depth of 9 meters.

g, In the light of above, it has been ordered by the Director General Mines and
Geology to suspend the mining operations with immediate effect in the contracted
area. You are further directed to show cause as to why your mining contract of
“Galauri Block/YNR B-39"in Village Galauriof district Yamuna Nagar be not
prematurely terminated with forfeiture of full amount of security on account
violations explained in forgoing paras along with other penal action for illegal mining
. In case no reply to Show Cause Notice within a period of 15 days is submitted,
further action for premature termination of mining contfact with forfeiture of full

amcunt of security and other penal action wili be initiated without giving further

notice. ) ! e }‘_

State Mining Engineer,
R I Kt for Director General, Mines and Geéology,

Haryana,

Endst. No. DMG/HY/Cont/Galauri Block,’YNR B-39/2016/ Dated:

A copy is forwarded to the Assistant Mining Engineer, Department of Mires
and Geology, Yamuna Nagar for information and necessary action. He is directed to
suspend the mining operations and dispatch of the mineral from the mine. He shall
also assess the inventory of stocks, if any and maintain proper record of the same and
shall also submit his report on expiry of the period of notice.

. B e
State Mining Engineer,
for Director General, Mines and Geology,
Haryana
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KAWAL JEET SINGH BATRA

o A Transporter, Fleet Owner & Gowt, Con!rocfor' |

Head Office - Batra Building, Ambals
Site Office : Village M T Kathera, Teh

Road, Saharanpur 24? 601
Radaur, Distt. Yamyna Magar
TO.

The Director General,

Mines And Geology Haryana,
DHL Square, Plot No 9,2 Floot,
IT Park, Sector - 22, Panchkuln.

Memo No.: KISB/GUIB-39/202171 Dated: 2410512021

- Sub: Reply to show cause notice on the complaint relating to illegal mining in village
Galauri, District Yamunanagar.

Reference to your letter no. DMG/HY/Cont/Galauri Block/ YNR B-39/2016/1662
Dated Panchkula, the 17.05.2021

Respected Sir,

1 That in the e-auction held on 30.08.2016 and on 31.08.2016 on the State Government
e-portal M/s Kawaljeet Singh Batra, prop. Sh. Kawaljeet Singh Batra gave a highest
bid of Rs. 02,01,50,000 per annum for the. grant of mining contract of Galauri
Block/YNR B-39, district ‘famuna Nagar having an area of 24 hectares for extraction
of boulder, gravel and sand for a period of Eight years. The highest bid was accepted
by the State Government and a "Letter of Intent” was granted on 20.10.2016. .-

2. That a contract agreement on Form MC-1 was executed 24.06.2017 along with solvent

suretias with the Director General , Mines and Geology , Haryana on behalf of the State
Government. ‘

3. That in compliance with condition No 3(xvii) and 3(xviii) of the Lol referred to above,

4 we obtained Environment Clearancz from the State Environment Impact Assessment

Authority (SEIAA) on the recommendations of State Environment Appraisal

Committee(SEAC) on 20.05.2017. We were permitted to extract 4,40,000 MT of sand

per annum. After seeking Consent to Establish and Consent to Operate from Haryana

State Pollution Control Board we commenced mining operation w e.f 8.08.2017.

—oauarlireu wid wal



i o vwing Department of
4. Referring to the show canse notice presented by the Honb. Mining Dep

Haryana (o us, we wonld like to state the following

Oy nt/2854 dated
i That we received o letter bearing memo ¢ MO/ n

- ehiiel we 1 tied on
18.09.2020 from the Mining office yamunanagar i o

dated 1971072020 stating

1. That the weighbridge end boundary pillars weit already ""5“1‘““"‘!
i the lease area and the weighbridge Was in perfect working
condition. The images of installed pillars with pillar numbers and
GPS coordinates written on them and weighbridge were also
attached along with the presented letter by us. The Cameras were
also installed at the weighbridge as per the guidelines issued by
the department and its login credentials were provided to the
mihing office, Yamuna Nagar.

a. That at the time of survey conducted by the mining team,
since there was no representative available from our side
tc guide 't'ne tearn through our lease area to show the
installed pillars and weighbridge, the team must have
missed the installed pillars because at times they are not

" easily visible due to large crf;ps that are sown in the
adjacent farms.

b. The team also must have visited the lease area from some

other route or through farms and not through the road that

is used by us to transport mineral out of the lease area
hence must have missed sight of the installed
weighbridge.

2. That we have informed the Mining Department, Haryana
regarding the illegal mining being commenced in and around the
areas adjoining our lease aren of Village Galauri through written
and verbal means, time and again.

- That we have informed the Mining Department regarding the

illegal mining being commenced in and around our lease area

o
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of Village Galauri even before the commencement of

operations by us multiple timeg through written ang verpg|

means,

That we have been informing the mining department,

Yamunanagar multiple times during the course of oy

operations in the area as and when it was brought to our

notice that the illegal mining Operations are being
commenced in and around our lease areg of Village Galauri,

That multiple times the Mining Department has lodged FIR s

in PS Sadhaura against the illegal mining activities being

commenced in and around the area and have seized multiple
vehicles plying with illegal minerals and have imposed fines
on multiple persoanel and farmers/Land Owners and Mining

Mafias who were involved in carrying out illegal mining

activities in and around our lease area of Village Galauri,

That élmost none of the illegal pits as mentioned in the show

cause notice as well go through the roads used by us to visit

our lease area and weighbridge.

- That waste material that cannot be categorized as any sort of
mineral which is available in the nearby border areas at no
cost is used by the farmers to fill up their lands themselves
and then the farming worthy soil that is removed from the
overburden of land before commencing the mining
operations in the said land is laid upon the waste material
which is again used to make the land ready for farming. The
use to these waste materials is actually beneficial to the
environment as those waste matérials instead of lying around
and creating pollution are eventually then turned into manure

over time which benefits the crops as well.

That since the mining operations have been suspended and we are not allowed to mine minerals

in our Jease area, this is causing huge monetary losses to us and we are unable to pay up the

95
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Thatin conciye;
NCinsion, w
*VETCQUES you for 4 resinermecti | ' |
from our d1e-mspection at the earliest along with a representative
Ve Lan show you the
Mine $0 that we e werk i

AYADA i termg of instal

side o thyy
suspension of the

gV, of 14

actual facts and requesting you to revoke the

i our lease area and can pay tp the reveriue of the

imenis of contract money in time. () j/

Thanks & Best Regards,
Kawaljeet Singh Batra
Galauri, B-39
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- Dated (Y Dec 201
The MINING OFFICER,
Yamuna Nagar, Haryana

Sub: Intimation regarding illegal mini; i activities
Sir,
This <t bring to your kind notice that wo have been issued o mine by the name of §.38

Galaurm your area and there havi been illepal mining actvities, ONGaIng near our yreg

Galaun by some mining mafias.

We have posted multiple complaints 1 egarding the samo before as woll. Requesting you to d
take necessary actions Against these mining mafias ay their llegal mining activitics nave
adverse impacts on the nearby running mines and also provide huge losses to the
ECovernment.

Thanks & Best Regards,

X

[\
T

M/S Kawaljeet Singh Batra

. 4
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From,

M/s Kawaljeet Singh Batra,
B-39, Galauri Block,
Distt. Yamunanagar

To,

The Director General,

Mines And Geology Haryana,
DHL Square, Plot No. 9, 2™ Fioor,
T Park, Sector - 22, Panchkula.

Memo No.: KISB/GUIB-39/2021/03 Cated: 02/07/2021

Sub: Response to order vegarding Galauri B-39 Block.

Refererce to your order regarding Galauri B-39 block Dated: 30 jure 2071
Respected Sir,

1. That in the c-auction held on 30.08.2016 and on 31.08.2016 on the State Government
e-portal M/s Kaivaljccl Singh Batra, prop. Sh. Kawaljeet Singh Batra gave a highest
bid of Rs. 02.01,50,000 per annum for the grant of mining contract of Galauri
Bloch/¥Y NR B-39, district 'Yamuna Nagar having. an area of 24 hectares for extraction
of boulder, gravel 2nd sand for a period of Eight years. The highest bid was accepted
by the State Government and a “Letter of Intent” was granted on 20.102016.
That & contract agreement on Form MC-1 was executed 24.06.2017 along with solvent
sureties with the Director General , Mines and Geology , Haryana on behalf of the State
Government.
That in compliance with condition No 3(xvii) and 3(x§iii) of the Lol referred to above, -
we obtained Environment Clearance from the State Environment lmpact Assessment
Authority (SEIAA) on the recommendations of State Environment Appraisal
Committee(SEAC) on 20.05.2017. We were permitted to extract 4,440,000 MT of sand
per annum. After seeking Consent to Establish and Consent to Operate from Haryana

State Pollution Control Board we commenced mining operation w.e.t 8.08.2017,
4. Our mine was suspended by the order from your office bearing letter no.

DMG/HY /Cont/Galauri Block/Y NR B-39/2016/1662 Dated Panchkula, the 17.05.2021

Scarnreu wiuil vall




5. Further to suspension, we submitted a response on 24/05/2021 with a request to re-

su'rvey the mining site along with our representatives. Against which a survey was
conducted on 28/5/2021 by Sh.RST

6. Further to the survey a hearing was cond

hakran, ME. ,
ucted with you dated 23/06/2021 where we

explained the overall matter in detail and requested to revoke the suspension and allow

us to continue with mining operations.

7. Post the hearing an order was issued by you dated 30/06/2021 in which a fine was

initiated upon us and the operations remained suspended.

8. Due to Mining operations being suspended, it is causing huge monetary losses to us and
to the department and Govt of Haryana as we are unable to pay the installments in time.

9. We are now filing an appeal before Additional Chicf Secfetary to Govt. of Haryana,
Mines and ‘Geoiogy Department regarding order dated 30/06/2021.

10. Requesting you to revoke the suspension order of the mining operations and allow us
to resume the mining operations in the interim as the operations have been lying closed
since 17/05/2021 causing huge recurring loss as our request to review petition or appeal
is likely to take some time and which may continue to cause monetary losses if work is

not resumed.

Awaiting your kind response

b

Regards,
For, M/s Kawaljeet Singh Batra

DUALITU WL st



MM erv g 5

T‘
From,
M/s Kawaljeet Singh Batra,
B-39, Gaiauri Block,
Distt. Yamunanagar
To,
The Director General,
Mines And Geology Raryana,
DHL Square, Plot No. g, 2nd Floer,
IT Park, Sector ~ 22, Panchkuia.
Mero No.: KJSB{GU!B-39/2021/'04 Dated: 08/07/2021
Sub: Show cause notice on the complaint relating to illegai mining in village Galauri
District Yemunanagar. '
Respected Sir,
1. A notice was issued vide your office Memg No.DMG/Hy/Cont/ Galauri Block. ¥ NP 3-
39 72016/1662 dated 17052021 to the Mm/S Kanwaljeet Singh Ratra proprietor
Kanwaljeet Singh Batra (hereinafter referred to as applicant ) 1o show cause as to why
the mining contract of Galauri Block/YNR B-39 held by him be not prematurely
terminated for the reasons as mentioned therein. The applicant submitted his reply to
" the show cause notice on 24.05.2021. In view of the reply of the applicant, re-
inspection of the mine Wwas ordered by the Director Genpral Mines and Geology .
2,

However vide order dated 30.06.2021 Your Honour has directed the applicant to pay Rs
21,49,35,458 as price ,royalty and fine in terms of section 21(5) of Mines and
Mineral ( Develdpment and Regulation ) Act, 1957 read with provision of rule 104 of
Haryéna Minor Mineral Concession, Stocking and Transportation of Mineral and
Prevention of Illegal Mining Rules, 2012 (hereinafter referred to as State Rule 2012) )
Perusal of pars 22 of the above referred order shows that it has not attained its finality
Even otherwise huge penalty in the form price sroyalty and fine has been imposed without
giving effective opportunity of being heard to applicant so as to prove that he did not
indulge in illegal mining for which huge penalty has been imposed,

Even on merits, with due humility at his command applicant submits that after taking a legal

mining contract and seeking necessary permisslons from different Regulatory Authorities
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he has right to operate his mining contract during Its subsistence. The allegation of illegal
mining which applicant vehemently denies operates separately for which your Honour has

already imposed penalty. Applicant cannot be punished twice for the same offence first by:
imposing penalty secondly by not revoking the suspension order . This tentamounts to double
jeopardy which Is not permissible under Article 21 of the Constitution of India. ‘
In the interest of natural justice it is most humbly prayed that the implementation of order
dated 30.06.2021 may kindly be deferred till the limitation period available under rule 110
of State Rules expires so that applicant may exercise his right of either ﬁ“”;g of review
petition before Your Honour i.e Diréctc;r General Mines and Geology under rule 108 of
State Rules, 2012 for review of his order dated 30.06.2021 or of filing an appeal before
Additional Chief Secretary to Gerr‘nment Haryana , Mines and Geology Department
challenging the order dated 30.06.2021 under rule 109 (2) of State Rules,2012.
6. In the meantime applicant makes a request to your Honour to revoke. the order of
suspension of the mining operation so that applicant may resume his mining operation which
' is lying closed since 17.05.2021 causing huge recurring loss to him of paying contract

money without deriving any benefit from the mining contract.
Awaiting your kind response

Thanking You,
irs Fai thfu!iy.

/s Kawaljeet Singh Batra

audalliceu witll wdadit
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From
: The Director General,

Mines & Geology, Haryana,

DHL Square, Plot No. 9, 2 Floor,
I T Park, Sector-22, Panchhula.

To
M/s Kawaljeet Singh Batra Prop.,
M /s Kawaljeet Singh Batra §/o Sh. Makhan Singh,
Batra Building, Ambala Road Saharanpur,
Near Guru Nanak College, Saharanpur- (Uttar Pradesh).
Memo Ne. DMG/HY/Cont/Galauri Block/YNR B-39/2016/; TGy
Dated Panchkula, the ©¢(- 6 ]-2o2\,
Sub;- Show cause notice on the corhplaint relating to illegai mining in \{iliage

Galauri, district Yamuna Nagar.

Reference your letter/representation dated 02.07.2021 and

08.07.2021 on the subject noted above.

2. Vide letters/ representations under reference, you (M/s Kawaljeet Singh
Batrz) have sought to revoke the order of suspension of the mining operation
and also submitted that huge penalty in the form of price, royalty and fine has
been imposed on you without gilving effective opportunity of hearing. Your
matter has been considered and it has been decided to afford you opportunity of

personal hearing by the Director General, Mines and Geology.

3. You are, therefore, advised to appear before Director General, Mines &
Geology, Haryana on 14t July, 2021 at 11:00 AM in his office Room N». 1, DHL
Building, Plot No. 9, 2nd Floor, | T Park, Sector-22, Panchkula to explain your

?y
s

Mining Eng'iﬁeer,
for Director General, Mines and Geology,
Haryang,

position in the said matter.

4

=
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LLF-1 (vfvgw sty ont.j)
FIRSTINEQ :
(Under Section 154 Cr.P.C.)
gy e ford
(w154 2w wfka wffar ® )
" District (BYAM): YAMUNA NAGAR P8, (A1) SADHAURA Year (74): 2017
FIRNo (wg R &) 0143 Date and Time of FIR (7.3, ) i 3y HHA): 12/09/2017 2359 ey
LoSewd) A {xfafrem) Sectlons (UTT(H)) oy P
] INC 1860 148
N IPC 1860 149
IPC 1860 kP3|
4 IPC 1860 :3798 e
~ 5 MINES AND MINERALS (REGULATION  21(4)(A) 2 uthy
OF DEVELOPMENT) ACT 1957 ~ ; p
L Occurrence of offence (3 #Y gEem): : ‘ P _
U Day (R): Tuesday Date from (RA® ®): 12/09/2017 Date To (R @) 12/09/2017
Time Period (V5T ¥afQ): Pahar 7 Time From (87T &): 18:00 hrs Time To (HAT 3%); 18:30 hes
1 Information received at P.S. (4T g a1 wrew gd): Date (ReT%): 12/09/2017 Time (¥7T): 23:00 hrs
. ) General Diary Reference ((Smay waal): Entry No. (¥f&R% #.): 018 Date and Time (a5 3
FAQ): 12/09/2017 23:15
hrs
4 Type of Informstion (FTwT1 ®7 TFR): Wrinen
S Plac of Occurresce (TTATRIR);
" L () Direction ad distance from P.S. (41 ¥ g 3y f&wm): NORTH, 10 Km(s) Beat No. (@ ®.): 28
(b) Address (am): M gryaraT,
(¢} In ease, outside the limit of this Police Station, then Name of P.S. (3T a7 dfor 2 TR E AU o HTH):
Certified Copy of docuine;
i District (State) (Farmn () i
- under RT| Act 2005
¢

Complsinsng / Informant (forwrgaw / AT

4G : : Dy. Supdt. 6f Pulice H

{ *6" Nane (ATH): AT fHg ~ cum State ( Q>
1 Father's Name (Rramer sm). ¢ it Pllb!{’%lnforma!ion Ottice,
() Natlonality (Tedrgan): ENDEAMUNA NAGaﬁ

O DuterVear of Birth (wrem fafr / Th); 1987

01D Ne. (e |):
{n Passport No. (Sragrd w.):
Bate of fssue (781 g oy ﬂ'ima‘)

T Deiuile (Rutlon Cary, vouer 10 Card, Passport, U No., Driving License, PAN) (veue Reetor (e @ b
A, g w ¥ wd, da )

Place of lssue (AT w1 w1 )

SN (FH) 1D Type (Teum Y v

{hy Occupation (aym);

Y Nuiber (greamr wwmm)
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e e T

N"‘_&
= ~
LLF-i (g ar?:,

L]
() Address (7a7): . A -
SNo.(EH) . Address Type (T W7 9%T0) O e e—— o ' \
! Present Addresy T T, SADHAURA, YAMUNA NAGAR, HARYANA, DL, N\
2 Permanent Address 77 TERET, SADHAURA, YAMUNA NAGAR, HARYANA DA
Mobile (TR #.):

' Phone number (ZTHTY /.): :
Dictails of known / suspected / unknown aceused with full particuldrs (A7 / WRTV / o gra R ¥ o !

‘Relative's Name (PradrETr a{!’rmm Addeess(TIRGET T

Name (77H) Aligs (391731)
) i

S No (FH)

Rezsans for delay In reporting by the complainant / Informant (Rreraawat / quATE T et A & 2wt @ )

1

Particvisrs of properties of interest (RUfPUR wrufde 1 Rorwn):

S.No (FF)  Properity Catrgory»(m ‘Property Type (FFafaq & [ Description Vuluefia Re/) (77 .
Avft) F) ) _ : e
! OTHERS OTHER CONVEYANCE ;50055 m E;T }W W ‘ ol § &5;1_57-$-l3:5£’
Total vilue of property (In Ry} (@7 9fe ®1 g TFa(s #)): 50,026.00 T
Inquest Report /U.D. case No, if any (o7 welven Feaid ) Ty : ) 2 7,11,’»11 o 16\5*7\ Y /
; TESET ¥, i #Y & (ﬁ. ; K
SNo.(FF) UIDB Number (g fhwwer 4, : R Sl :{1- /
. \\Hf;f G :_-}":::i:/’/

First Information contents (TUH guam Fey);

A AMMACT war wigh o 1reer Rra smee afivat IR sveer qarn e he gl mﬁdkgggﬁg
C
W® | Awy

fasra uf E!Wﬁ?r. . :
5“(?;%2:;:?&:&?:& W I Iy 180 4 HC T @3 174 a1 ward amdh vy g nrcm-?;—rﬁm
| me.mammmhmﬁmmmwﬁwmdt.ofpE-ice(_g?)m
cum State

;- Action taken: Since the sbove Informg . | |
y mation reveals commission of offence(s) w's a3 menti B e
tioned at ltem Ho.
iAMUNA NAGAR
URT ® Ay k)

(# md Friamh . ¢
.wmm#mmlhmmmmmﬁz*‘
() i
Regisiered the case ang (gok up the investigation (Y9007 £ fivar 7y oty s ® fae o man.
" . ! : or ()
irected (Name of 1.0,) (a‘ln:r ¥fuarh w1 am). Samay Singh Rank (92); Si (Sub-Inspector)

2
-
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”'?"W 3 ot
' EI s l{[ :
(Under Section 1 chﬁr.p,C.)
T Pyt
(YT 154 2% uipeey L Tpg—
District (Bram): YAMUNA NAGAR PS. (ta: SADHAURA Year (rt): 2014

FIR No. (vER. #0075

SN0 (F.F).

O4t€anq Time of FIR (THR. ¥ Rt st gy, 0810572018 17.41

-

Ao Stctiogy () o ey
I IPC 1860 IR
2 MINES AND MINERALS (REGUL ATiop; By '
'OF'DEVELOPMEN’T) ACT 1957
() Occurrence of offence (¥v & aan):
Day (R Thurscay ‘ Date from (Rean #): 0810272018 Date To (Rare T): 080272015
Time Period (¥7g M)Z Pahar | "nn" From (¥ #): 00:00 hrs Time To (¥AT Ty 00:00 s

(b} Information fecelved at P.S, (qray 1] T yrey o
©)  General Diary Reference (Rrsreraray Fice'sH

. Type el Informatipg (a1 77 TER): Written

Flace of Occurrence (Q?THTW):

L (a) Directlon and distance from PS. (wmar & T ity feam: NORTH, 13 Keqq)

(b} Address (gamy; I,

Date (RA7%): 09/05/2018 Time (72): 1530 n,
Enry No. (PRI %): o1 "Baic nd T v st

-foa ' ®HT): mm;a 1\-{:24
g

o
vy . S
v .- -

LA I 2

~—— L ,

Beat No. (it W) 115

(€) In case, outside ghe Hmit of this pojice Statlon, then Name of p.s. (TR o a2 LA O am);

Distret (State) (Rray (rstn):
Cemplalnant / Informany (e ! Ry

(a} Name (A7) 30 &
) Father'viinahang'y Nome (R w )

©  Datg¥ear of Brih (3731 fafy 4 Tty 1578

. UID No. (amgah 4.
.y 4 Passport No, (qrmqré H):

Duie of Isiue (arhy ooy f.!:l.ll-)

) 0 Desails (Raign Card, Vorer Carg, Fansprt, Lip s

ST, Tymdd v i e o L36 )
S No.(wH) gp Type (SFUm ¢ ¥ F
(.h) Occupation (camwmy);

B e (vam):

i Mn..-...m, (e rem). (RTSTRY

Flacs at Lone 0P gy LU

it i, 2 U — freen (v wrt e

[0 Ninthgy [m wm

“ertilind copy of ocuing,,,
under RY] Acl 2005

e
Ny. Supdt. of Police (HO)
cum Slale
“i:blie 14Iarmation Otticer
'-f"'n:‘:‘)r-- '
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Annexure-R3113

Speed Post/Registercd

From
The Director Gener i,
Mines & Geology, Haryana,
DHL Square, Plot Nn, 9. 2nd Floor,
I T Park, Sector-22, Panchkula.

To
M/s Kawalject Singh Batra,
Prop. Sh. Kawaljeet Singh Batra S/o0 Sh. Makhan Singh,

Batra Building, Aml ala Road Saharanpur,
Near Guru Nanak College, Saharanpur (UP).

Memo No. DMG/HY ‘Cont/Galauri Block/YNR B-39/2016/1662.
Dated Panchkula, th 17.05.2021 .

Subject: - Show cause notice on complaint relating to illegal mining in
village Galauri, District Yamunanagar., '

On the subject cited above.

2. Whereas, you havc been granted a minirig contract of “Galauri
Block/YNR B-39' of district Yamuna Nagar having total area of 24.00 hectares @ Rs.
02.015 crore per annum for a period of 08 yearsw.e.f 25.05.2017. You executed
contract agreement with the Staie on 10.07.2017 and after obtaining environmental
clearance on 25.05.2017 as require:d under EIA Notification dated 14.09.2006 of the
MoEF& CC Golfrom the compelent authority i.eState Environment [mpact
Assessmenl Authority, Haryana and Consent to Establish and Consent to Operate

from the Haryana State Pollution Coatrol Board, commenced mining operation w.e.f.

08.08.2017.

3 Whereas as per provisionz of Rule 5 of the Haryana Minor Mineral
Concession, Stocking, Transportation of Minerals, and Prevention of Illegal Mining
Rules, 2012 (State Rules, 2012), no p2rson can undertake mining operation in respect

of any mineral in any part of the State except under and in accordance with the

mineral concession.
4. Whereas as per provisions of Rule 56(8) of the State Rules, 2012 read with
clause 8 of the part Il of the contract agreement you were under obligation to erect

boundary pillars around the mining arex at his own experse and shall ar al) timee
maintain and keep the same in good condition. Each of the boundary pillars were also

required to be numbered along with tue GPS readings duly marked thereon.



W0|e L |(|'5‘“
-t agreement you
[ »f the contract a5

5 Whereas as per clause 20 part I i i s, ARy

i o A B IJGle
obligation to provide a properly consti acted anc
i 8¢ fnh
weigh or caused to be weighed thereen all the s said

'dﬂ.'i Or Hlf“, ‘\.c}'d m:r‘(l

Vor ]niﬂ(ﬂ J] 5 n om I|r11f. [#4) \|[ 3
hall at t the close of euch

romilerals,
day cause the total weights, ascertained v such me

yri 3
ores, products, raised, sold, exported and onverted during the

hours to be entered in the aforesaid book: of accounts.

avious tweni¥ four

; Whereas terms of grant [conditior na. 3(xxv) of the Lol dated 20,10.2016], a5
PET appreved Mining Plan and clause {1] +f Special conditions of the Environiniental
Clearance dated 25.05.2017 granted by tl. : SEIAA, the ultimate pit limit is 09 meters
from the general ground level or 2 metres ibove water table, which is less.

% Whereas, on receipt of a complai: : regarding iliegal mining being ca.ried "
village Galauri of District Yamunanagar | 1e area was inspected by Sh. RS Thakran

Mining Engineer, HQ along with Seni.r Surveyor and AME, Yamunanaga, on

09.03.2021. The team on inspection of ti: + mine held by you on contract and ik

area found that: -

: o T o0 A = _ ,E
()] That no 'bcundary piliars as | :r requirement of the provisions of Rule .-

56(8) of|the State Rules, 201 read with clause 8 of the part Ill of the
contract pgreement, were foun to be installed on the corner points cf the
contracted area. In the absen: of boundary pillars { as were not found
mstalled} the contracted are. was checked with the help of Differential
Global Positioning System (DGt ).

(ii) That the|inspecting team foun that though mining centract in your favor
had been granted only over n area of 24.00 hect'tres but you have
undertaken mining over an a1 ‘a of 28.50 hectares as per detalls given
below:

a) 6.40 hectares area has been mlned/excavatedwigmn the
ontracted areabut u; to the depth of 10 metersas agams: the
ermissible depth of 0¢ neters;

b) 11.00hectares area | 3 been mined outside contracted area
which Is Just adjoinin; to boundary of your contracted or'nearpy
area mined up to a di th of 10 to 12 Meter. Out of said 'area of
11.00hectares, an area 20 hectares was situated in révenue estate
of village Deradistrict nbala and remaining 9.80 hectares in the

114



(iii)

(iv)

(v)

undertaken illegally.

Nl exUKE - & Phane « 4Q1- UX4711A1~

revenue estate of Village Galauri Yamaunanagar. The team also

hoted that the 11.00 hectares area mined illegally and the
somepartof sald area was fully or partially filled up by using
stone/stone debris and ordinary earth, stated to be procured from
nearby hilly area of Himachal Pradesh. The source of procurement
of refilling material from legal source could not be explained by the
representative of your mine.

¢) 11.10 hectares area mined illegally outside the contracted area,

" though not Just adjolning to boundary of contracted area, having 04
different pits (03 in revenue estate of village Dera, district
Ambala and 01 pit in village Galauri) were noticed. One of the said
04 pits was also found fully reclaimed and plantation done just few
days back while other two pits were also found partially reclaimed.

The team noted that you being mining contractor of area had

reportedly never raised any objection -,qua illegal mining being

carried out near to yourmine boundary situated (03 different pits

illegaily‘ mined were noted within 125, 250 and 500 meters of

boundary of contract ]cieérly suggeFts that said illegal mining pits

was undertaken by you.
Thatin tl;:e light of above it is clear that out f total area of 28.50 hectares,
you undertook mining only in 6.40 hectares within contracted area and in

the remaining area of 22,10 hectares outside contracted area was

The team noted that area after mining of BGS falling in the contract area as
well as encrcached area was being filled up to the original level to
eradicatesigns of illegal mining. This becomes more evident because as per
your own mining plan, after mining of migeral the refiling of the mined
pit/s was to he undertaken only to the extgnt pdssible with the overlying
soil/ ordinary clay ( of about 1.5 meters) found over the mineral deposits.

The team estimatedthat 37,57,000 MT of Boulder Gravel and Sand from

the area of 22.10 hectares was illegally minedup to an average depth of 10
meter, The estamtes have been made leaving the overlying overburden of

soll/ ordinary earth of 1.5 meters laye: and with 2.00 as specific gravity.

: vivnd 2t Y 21 L]
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cted the boundary pillars, installed

8. at i - e you have nol ere e .
That in view of above y contracted area T

. . . bheyond
weigh Lridge at pit head and undertook mining
ge at | s per details given above You have also

arb of mining contract granted in your favor a |
g . g ; in contracted area tp to 10

' - 1 : ho 5 ';' ‘f«
violated the terms of EC by undertaking mining even w th

meters as ageinst maximum permissible depth of 9 meters.

% In the light of above, it has been ordered by the Director General Mines and
Geology to suspend the mining operations with immediate effect in the contracted
area. You are further directed to show cause as to why your mining contract of
“Galauri Block/YNR B-39"in Village Galauriof district Yamuna Nagar be not
prematurely ternﬁnated with forfeiture of full amount of security on account
violations explained in forgoing paras along with other penal action for illegai mining
- In case no reply to Show Cause Notice within a period of 15 days is submitted,
further action for premature termination of mining contract with forfeiture of full

amcunt of security and other penal action wili be initiated without giving further
notice. ' : ‘ %L};

State Mining Engineer,
nE L - for Director General, Minies and Géology, —
Haryana,

Endst. No. DMG/HY/Cont/Galauri Bloc_k,’YNR B-39/2016/ Dated:

A copy is forwarded to the Assistant Mining Engineer, Department of Mires
and Geoloéy, Yamuna Nagar for information and necessary action. He is directed to
suspend the mining operations and dispatch of the mineral from the mine. He shall
also assess the inventory of stocks, if any and maintain proper record of the same and
shall also submit his report on expiry of the period of notice.

e g
State Mining Engineer,
for Director General, Mines and Geology,

Haryana
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Annexure-R

Director General, Mines and Geology,
Harvana, Panchkula

ORDER

Whereas M/s Kawaljeet Singh Batva, was granted 2 mimng contract of
“Gataurt Block/YNR B-39" of distiict Yamuna Napar over an ares of 24.00 hectares
firough e auchion after accepting their highest bid of Rs. 2,01,50,000 per annum for 4
penod of 08 yvears weed, 25.05.2017. The bid was accepted and Lo} was issued on
SOTE 206 As per terms and canditions the dnnual contract money was to increase by

SRatter oxpury of every 03 yvears perusd of contract The contract was granted subject
Posmdihion that mining will be allowed w be andertaken alter obtaming knvironmentai
Clesranee (EC) as required under EIA Notfication dated 14.09.2006 of the MoEF&CC,
Lol drom the compuetent asshonty, Further the periad at contract was to commence from
the Jdate of grant ol L0 by the competent authority or on expiry of the period of 12

manths from the date ofissuance of Lol

M/s Kawaljeet Singh Batra oinained EC from the State Environment impact
Sssessment Authority, Haryana on a 25.05.2017 for annual production of 440,000 M7
They obtained Consent o Establish and Consent to Operate from the llaryana State
Pollution Control Board and commenced mining operation wef 08022017 The
Conractor Hem aiso exoouted contrach sproement with the State op 1507 2017 on Form
MET appended t the Harvans Minor Mineral foncession, Stocking, Transportation of
Minerals. and Prevention of lllegal Miming Rules, 2012 (State Rules, 2012). The period of

centract in the present case commenced from 25.05.2017.

As per provisioas ol Rute 5 of the State Rules. 2912, no person can undertake
WHITLE OPerAtion m respect b any rmneral i any part of the State exvept ande: gnd o
accardance with the mineral concesston. As per provistans of Rule 56(8) of e State
Rules, 2012 read with clause 8 of the part tH of the contract agreement the contracto
way under ablipation to ercet boundary pillars around the mining aves at s pwn
expense and to ar all times mawtain the same in good condition, Each of the boundar
sty woere also regquiired 1o be numbered along with the 6FS readmgs duly marked

Yrerpeeesty,

i As per danse 20 pant L of the contract agreement, the contractor was under
nifization to pravide a properly constrocted and offictent werphing machine angd 1
wetgh thereon b the Saud o unmerads rom wne 1o me bouphi s bank, soid
exported and canveried prodo s and ot the close of each day cause e tutal welghits

wcertained by such weans of the sarl mines anerals, ores, praducts, vaned sold
oIS F; i,

' il
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Director General, Mines and Geology,
Haryana, Panchkula

s twenty four hours

exported and converted during the previo

aloresaid books of accounts,

L4
1

£ e o 3 by 11 2 E ol
25.05.2017 granted by the SEIAA, the ultmate it linit was decided to be 09 meters

o v -y 1A Pt webiirheuesr e o4
trom the General Ground Level or 2 metres above Water Table, whichever is less.
iy

0 On receipt of a complamt regarding iliegal mining bhemng carried in 4

Galauri of District Yamunanagar, the area was got inspecierd by Sh. RS, Thakrar
Mining Engineer, HQ along with Senior Surveyor and AME, Yamunanagar on 0603 2021
The team on inspection of the mine found that no bBoundary piltars were tound to be

installed on the corner points of the contracted area. in the ibsence of houndary pillars

(as were not found installed), the contracted area was checked with the !:ci,{ﬁ%;.‘

Differential Global Positioning System (DG Ps).

7 The inspecting team found that though mining contract in favor M/s Kawaljeet
have

Singh Batra had been granted only over an area of 24.00 hectares, bur they

undertaken mming over an area of 28.50 hectares a« per details given balow:

a) 6.40 hectares area has been mined/excavated within the contracted area

but up to the depth of 10 meters as against the permussible depth of 09

meters;
b) 11.00 hectares area has been nuned outside contracted area which s just
adjoining to boundary of contracied or nearby area mined up to a depth of
10 to 12 Meter. Out of said area of 11.00hectares, an ares 1.20 nectares was

situated in revenue estate of village Dera district Ambals and remaining 9 80

hectares in the revenue estate of Village Galaurs Yamunanagar
¢) Another area 11.10 hectares ares was foend mined ilegally outside rhe
contracted area which was adjoining to boundary of contracted area clearly
showing that said illegal mining pits was undertaken by M/ Kawaljeet

Singh Batra

H, From the inspection carried outl at site ani reported hy the Committee o
Department of Mines and Geology, it o aonply clear thar ot of el drea of 28.50

hectares, M/s Kawaljeet Singh Batra undertook mining onlv in & 40 hectares within

contracted area and mining in the remaining arey of 22,10 hectares vutside
contracted area was undertaken illegally The esting e 37.57,000 MT of Rouldes

iHsatle :
vkiezally maned P o an averaee

Gravel and Sand From the area of 2210 hiectires was

5 tn be entered in th

5 - § s s i O s "{. s & 4 3 ’.i
In terms of condition no. 3{xxv] of the Lol dated 20 10 2016/ as per approv

% " ) b YL 5 i ArAance -
Mining Plan and clause [1] of Special conditions of the Environmental Clearance date

g

b
4
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depth of 10 meter. {The sad estimates were made leaving the overlying overburden of
saild ordhnary earth of 15 meters faver and with 2.00 ns specific gravity)
Moreaver, my contravention to Rule SGERY of the State Rules, 20172 read with

clause 8 of the part 11 of the contrict xi'gﬁurmcni, they netther erected the boundary

iiars, ner instatled weigh bridge at it head and undertook mining beyvond contracted
wed under the garb of mimng contract granted and also violated the terme of EC In
undertaling mining even withoy comtracted rea up to LG meters a5 aganst magimum

sermmssiile depth o0 9 pteters

i Based upon the hindings of the Committee, a show cause notice dated 17 05.2021

was tssued asking the contractor why penal action for premature termination of mming
contract with forferture of full amount of security and other penal action should not be
taken against them. Meanwhile, the mining operations were also ordered to be

suspended il further orders

M/s Kawaljeet Singh Batra, vide reply dated 24.05.2021 countered the
ailegatiens about non installation of weighbridge and boundary pillars. The allegation ot
diegal mining was also denied und they climed that they had informed the Mining

0

separtment, Harvana about the iliegat o

ing in and around the areas through written

¥ w5 . PR,
Ll Verddl mea

o tine and again They alse relied upon First Information Reports in
5, Sadhaura which have been lodged by Department against the iilegal mining activities
i and around the area and seizure of vehicles piying with illegal minerals. They sought
the re-inspection of avean the presence of teir representative. The DGMG accepted the
reguest and ordered for re-inspection of the area wineh was carried out on 28.052021

by the same team aloag with their repre

sentative and fresh report was subnutted as per
which at the time of inspection and re-inspection Sh. Sidak Batra, Sh. Twinkle Bagga
ware aiso present as representatives of rhe contractor firm. At the time ! second

mspecuon, the Khasra Map prepared on the basts of first inspection carried out an

it iy
Wileh

09 03.2021 was shown to the represeptataves which cleavly marked the area i

et/ gaily mined wasy carped out Having seen the same the Cepresentatives

sonceded that they mught have gone bevand the boundary line of the contracted arey

misdverteatly. The Wegh Bridee was found 10 have been installed ar a distance o2 360

s away from the contracted ares and

wan Hartonasl whch was otherwise not

funrtional during the Oest imspectis

dated G905 2621 The weigh bridpe woas mstatied
sut of boundary of contracted srea proving that velicles coning fram the areas outside
contracted  areas are also bemng  regulated using the same machinery The
representatives of the contractor showed three beundary pillars marked as A, B and €

fohserved to have been mstalled recently) having proper specification but the bowndary

)%
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e gy ~£ia;mef* rmt the local land rwne,.
pillar D was not “found installed which they ¢ S Wer, ,}w

allowing them to get installed.
verified the dimensions of depth i the

Tegs
i

12 The team surveyed the area and re
5 o - o N r-:‘h’ o3 . ”
(tound beyond boundary pillars) m their presence of the representatives and foung tha

cripcFoT renort.
there was no kél\(‘l!}fh ey i the prey 10Us 1 l.\{\LiUE‘H repor

G Faer Eoqed vhar thine oo
i3 fnitially the vepresentatives of the B Jo epted the fact hat they have .

" v 3 o i i
the areas bevond contracted area but at a loter stage they thed Y0 deny the sam By

stating that only some part 2-3 acres) of the pits no. EP-2Z marked in the map may

have got excavated illegally/ inadvertently. On the other side of the pit which fa;
adjacent to their boundary they claimed that pit is an old one and has heen createe
because of mining by some other persans even before the commencement of ﬂ\.mf;,;
operations of the present contract. But the Committee noted that there were tresh ¢ igns
of mining and the claim of the representatives was rebutted as it was  found to be
wrongly made. In case of said pit and other pits which are little far away from boundary
line, the representatives refused to get associated with the Committee for a fresh surve
on the pretext that they have not excavated the same. This was an attempt by the
representatives when they realized that the area mined hv them was on higher side as

chiscovered during the survey and it could lead to penal action.

14 On receipt of fresh report, the contractor was afforded an opportunity of heanng
on 23.06.2021 when Sh. Sidhak Batra and Sh. Prabhjeet Bagga appearcd before the

i

undersigned as authorized by the contractor, $h. RS, Tha krin, ME was present on behall

ol Department.

i5% At the time of hearing, they reiterated the submissions made ecarlier to chazm}

ilegal mining was not carried out by them, rather it was undertaken by some other

support their claim, they g Frokit e g I il
persons To support their claim, they submitted copies of a number of FIRs filed in PS

- * - V') & ]" {){Z wiel : '] i rcad (e—
Sadhaura from 2013 to 2021 which they obtained unde RTE to claim that oHicials were

sware of dlegal mining o the area and ey mtormed thar Hlegal mining to Departmets
and other agencies namely Pohce,

16 Sh. R.S. Thakran, ME present at the time of hearing explained the b ickground of
' b i v Back 1 A

the matter and also explained the areas marked oy map as o how the ar utside the
) s QEHSIGe S5

contracted area have been mined by them, The bundle of FIRS submitted needed

e R SUDmitte e

examination to evaluate thew claims on ilegal mning. However, having detaited
i s Bver. naving dels

hearing, it was clear beyond doubt that illegal mining was ¢ ried out in the area by the
: he area ny b

contractor in the area just near their contracted 4req nd defined boundary limits. It i
Hined t fary limits. it
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not possible that the areas which are at a little distance from the contracted area could!
be mined by any other persons at such large scale without the consent and approval ol

the contvactor M /s Kawaljeet Singh Baty o

H

‘E‘?U? o e nts Stll?ll.l!{,{{,fl.i i}}‘ {E!(j Lujj._}gbu_‘[[u wers gg;( éf“!{;‘»tﬂiﬂt‘d i;} the affice a!‘?sé
iwas fowmd that 74 FIRs submitted by them at the time of hearing relate to cases
veported in Tehsil Sadhaura of District Yamunanagar lodged during 2 period of 18

veaes from 11,2011 to 07.04.2021 Mast of the cases are not related to illegal mining i

the Galouri or adjminmg area where tiegal mining was noted to have been undertaken
by the contractors. Dut of above-menttoned FIRs, only 17 FIRS refate 1o iegal rRipimg 0
village Galauri lodged over a period of more than 10 years. interestingly out of the 17,
08 FIRs are the one which were filed by the AME Yamunanagar on 25.02 2021 after his
mspection on 24.02.2021. 1t was noted that the area of illegal mining under these 08
FIRs is not the one for which action was imtiated against the contractor. it was also
noted that none of the FIRs was filed on the basis of any complaint / information of the
contractor / firm. The contractor also gave a few camplaints dated 17.02.2017,
25.09.2017, 16.7.2018, and 5.12.2019 alleging illegal mining in the area adiacent o
that granted to the contractor. Bare perusal of the same indicated rhat the same are nof
having any detail of any area or person. One complamt dated 8.08.2020 was abouwt
sliegal mining in area of Village Dera of District Ambala. The other cases were of FIRs
are of the cases where vehicles during roadside checking were not found to have valid
bills and/ or vehicles after seizure not came forward to deposit the fine/ penalty to get
the vehicles released. In the light of above, 1t 15 crystal clear that the contracter firm
faled 1o justify their claums and they were attempting to create contusion in the mnd of
the undersigned. The claim by the contractor that they have got FIR lodged against the
illegal mining on their own with the local Police Station was found to be false and
attempt to mislead the undersigned that they have been trying to prevent Hegal mng
near their contracted area. Rather it appears that they were in connivance with either
sorwhe are totng itlegal mining on therr behest ar isdulging s mimng outsude thew
contracted area. The facts rather prove that they operated in areas outside the

contracted area.

I# In the rases, where minmg beyont contracted area was undertaken hy any
contractor/ lease hoider i the State, the };L‘?i.fitf,’ aipouil is assessed based on Rovahy
and Price of the mineral diegally excavated plus  amount of fine equal to 508, of the
security amount. The amount of price and rayalty is to be recovered as per provisions of
the Section 21(5) of the Mines and Mineral{(D&R) Act1957 read with provisions of

Rule 104 of the State Ruies, 2012 In the instant case, in addition ro mining hevons
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Nl R e eral illegally Fro
contracted area, the contractor has excavald d mner 3 N dfegy e

_ =y 1 sters from genery!
contracted areas by undertaking nuning up to 10 meters Baaka

T
u“#i;ga;; ;

NS permissibie .fnp:‘;a af Yaelers

t i e

AR e, kL

EE o aats
YWkl

1 § 1 % afvEr ool Gre §
% 1 pase ol mining beyond confracted ared,

22.10 hectares out of which 11.20 hectares area (pits marked as EP 1 gp

“ Py
wnd EP 80 the report) is just adjoining Lo the v Doundary. (Lean be geg
doubt that the said area has been mrme e thescontractor irey i the rem F o
L1000 heatares, itas dilficalt te arfive a1 sl i
# Hie area but logicaily it cannot be ruled out that sthe

uge operations will directly impact the operations / business of the contracio and they
would not have allowed it to happen without 4 taci understanding {pits marked as gp

4, EP 5, and EP 6 in the report). In the case of mining which was dane at 2 Gislance o

E50-500 meters away from their boundary of contracted ares it would be in interest of

justice that a fresh detailed enquiry be conducted to establish whether the contr
I !

was involved in said illegal mining. In case it is proved that this area was also mined by

the same contractor, they will be liable to pay penalty as per policy.

20, In the light of above said facts which have been bought cut on the basis of as
enyuiry. field visit of the officials of Mining Department and attended formally by the

representatives of the mining contractor, | am of the considered view that M/s
Kawaljeet Singh Batra is Jiabie to pay penalty (price and rovalty) for 18,70,000 MT of
Boulder Gravel and Sand / minor mineral excavated tlegally from said area of 11.20

hectares falling under area adjacent to their mining area/ boundary but oulside

contracted area and also for extraction of 1,284,000 MT from bevand pernussibie out of
6.40 hectares (pit / area marked as WP 1 in report) mined within contracted
areas. The royalty of mineral for boulder ind Gravel is Rs 50 as per State Rules, 2012 As

regards price to be considered as per the official records imposed in earlior cases based

on average sale price of leaseholders it comes outto be Ry, 56 per M7

21, Hence, | hereby order that the contractor s lable to pay amount of Rs.

21,49,36,438 the amount as penalty as interim measure subject to final decision of

account of lollowing:
aj Royalty and price of Ra 1982 20 oo taking the price @ Rs 56 per MT and
royalty @ Rs. 50 per MT tor illegal excavation of 18,70,00¢ M1 of Boulder

Gravel ad Sand from areq of L1.20 hecrares:

b}

proot

AN s

e L

.
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Rovalty and prce el Rl 368000 takang the price @ Rs 56 per M sd

royalty @ Rs. 50 per MT for 1,28.000 MT of mineral excavated from depth
beyond permussible from the contracted area of 6.60 hectares. _
c) An amount of Rs, 31,48.438 equals to 50% of the security deposit as fine

tor undertaking mining in violation of the terms of grant.

The contractor firmy s heveby direitpd 1o deposit above sald amoust without any

Luiay

it s further ordered that in case they deposit the amount and submit copy of
proct ot deposit of the amount in the office of Assistant Mining Engineer, Yamunanagar
and this office. the suspension orders dated 17.05.2021 shall be deemed to have been

revoked and they may resume theiv ‘mining operations However, above orders are

W ¥t - ¢ Fesvieest by 2w byer oy g
subrect to further enguiry and action for any Hegal minmg found in the other parts as
mentioned i pavagraph 19 forwhich separate enguiry is srdered to be conducted

L

Mohangned[$avin, [AS

Dated Panchkula, the - Dwector General, Mines & Geology,
30 june, 2021, Haryana

Endst. No. DMG/HY /Cont/Galauri Block/YNR B-39/2016/ 2402 Dated: Zo- 0 22
A copy is forwarded to M/s Kawaijeet Singh Batra, Prop. Sh. Kawaljeet

Singh Batra 5/0 Sh. Makhan Singh, Batr

<

tilding, Ambala Road Saharanpur,

Near Guru Nanak Collage, Saharanpur (UPJiar information and necessary
A,

Pury

State Mining Engineer,
¢ Divector General, Mines and (il?tﬁllg}’.

AR

i-i;:-z'y;in%
Endar, No, DMG/HY /Cont/Galauri Block/YNR B-39/ 2016/ Dated:

A capy is forwarded to the Assistant Mining Engineer, Department of
esnd Geology, Yamuna Nagar for information and necessary action.

o
State Mining Engineer,
for Director General, Mines and Geology,
Haryana
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of hectares as against total area of 24 hectares granted to them. The same iy

cancluded as (a) 6.40 hoctares arca has been mined/excavated within the contragy,,

avaa but up to the depth of 10 meters as against the permissiblo dopth of 08 Mobng
(1 1100 hectares {120 hectares in Village Dera and 9.80 ha o Galauri) area has g,
avined outside contractd area which s iust adolining 19 noundary of contracted ¢
aarby areg nuned up tooa depth of 10 16 12 Meter; aned (7] Another area 11 19

aria oubside the contiacled area which though was not just adjoining o

Boadary of contracted rea but was reported to hiave been mined by M/ Kawales
Singh Bava, i the light of fact that they carried out illegal mining outside cantract
e and o uidor ook mining within contiactied aies beyond permissilie dept
Cthen DUMG vide show cause letter/orders dated 17.05.2021 directed them 1
spdaitt thelr position as to why the contract be not terminated and, in the meantime,
ditected that the mining operations be suspended. Under said notice they were given
full details of illegally excavated 37,57,000 MT of Boulder Gravel and Sand which was
excavated iftegally from the area of 22.10 hectares outside contracted area by mining
s perssitie depth of @ meters within the contracted area. They were directed
o nay 138,82 42000/ for royalty, price and penalty for illegally muned minerai,
Lipon submission of their respunse dated 24.05.2021 the DGMG sought fresh repor
associaling the representative of the a-ppiicant firm. The fresh report submitted after
agam visiting the site o 28.05.2021 along with representatives of the appellant brm
Ui fresh ceport was cansivered and they were given opportunity of hearing by the
{HOMIG on 23.06.2021
The DGMG having noted that as per report there were fresh signs of mining and
refused to accept their submissions that the illegal mining was undertaken in the past

ro the contract was awarded to them. However, the DGMG vide arder dated

1oairected e 1o pay penalty af 121,49,36,438/- {orice ang royalty and

sesaityffwel Tor 18,70,000Mt of Boulder Grave! and Sand/miner mineral excavated
ilegaliy trom said area of 11.20hectares falling under area adjacent to their mining
sreafboundary but outade contracted area [area of 1.00 ha of the pit marked as P !

il teh of bt ool i marked as P 2 area of 1 20ha of the pit marked a8 EF 3 and

s Bt s A FE Y e LN dise for extiaclion of 125 g

L S

e L beyond pencegible depth out of Gdlbectares {pit/area marked as WP L
Y e

renort) mined within contracted areas in violation of the terms of grant/ permissicns

Sicwdimission of The capy of proof of deposit of the amount in the office of Assistant

. i e S, e ) were grderesd
St Toonpenr, Canusanoda!, He SR peasian erders dated 17050021 were gnde

y ; 3 g e phe
o e deemed o have buen revored and Uey were to be allowed to sesumc 13

MBI sperationg, Hov evor, thie DGVG, aleo ditedted that outl of 22,310 bectares out

-
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g P bhoghy s L

ol 100 ba 54 the pr marked a5 £p /. and area of 0,85 ka
#oaEKed as Fp 4

Pt area of 4,18 ba of pit marked as EP 5 and 5.20 ha area of il

6 inthe seport] situated little away -about 150 to 500 meters away from
thes contiacted ares boundary, a fresh deta

fled enquiry to establish as to whether
RN By Was Hivedved in s I.“iﬂk:{‘?li g 0 waid ;]i%r[& also. At fh(‘ cast of

Bointod vinil vthas

DUNG wath fepartd to 11 20 bedtares ared {pits marked
b T QT e z i b CoE e %
ST N 8 incthe report) beng wst adjoining to the contract boundary,
hat v doub

cries) giE Rk
sl penaiy

Liabe raised qua said area was mined by the contractor firm,

Len o f ¢ gt i SR s " 1 H 4
s o DUMO daked 30.06. 210 allow resumption of mining was subject to
dliy e

HRE enednt suialse subject e rondition that aocase it s found that
e ieas 1o which fresh enquiry would be conducted and in case it was found that
by 4

Hey Wele

panly 1o illegal mining, they will be liable to pay penalty on the same. in

same for illegal wining in part area penalty was imposed and for other part

g6}

spetant f

Fomsteadt of depositing amount submitted fresh representations dated
diad GU7

~1 o the DOGMG stating that they are in process of filing apses!
orders datec 30.06 2021 and soughs that in the meantime, sought to allow

Srvmerce mining and restore generation of e-Rawanna

fearie held on 14.07,4021 they stated that they are willing to pay
SUowantily of mineral as per submissions made duning heaning but

mEnt and under protest sebject to outcome of their appeal to be filed before
Hreapeaiiant Authority under Rule 109(2) of the State Rules, 2021.
o itavt firm on 15.07.2021 (next date of hearing) also submitted written

o statisg that 1or the mining undertaken in the pits (markes as EP1, E92 ang

aving total aveq of 100 hectares and alsc mineral excavated from depth of ;

denth frony it af 640 hectares i contrecled areas, they

1 hat they may

i penalty for alleged illegally mined
frey sought to allos o make the paymerts o same

hat penalty v the o rocked s £P 8 having aren

Ay abso by kst

87 gel engured

5 1
dee wtder. daten 1507 2021 refecied the representation for allow ng
Feiti thgrat ekmg any piviient of penalty, on the ground that may
il sl Hely b ges e enders datod 30,086,204 passed
1ot b e wlevs tharh o8 50 stayfin thelr favaue, rather even
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wesve, the appeilut fiem Wik allowied by the DGMG 10 resume Mirmy Subjory

ity
condition i they shail mmediately deposit 56,00,000/- to be adusted AWaing
vroant of penalty impased vide order dated 30062021 and deposit AMLunt pf
£50.00,000,. per montls by 15" o Gviry Calundar month oy pesalty Thy Wil

IO 1o due amouny f contract mapey and other applicable ducs tawaro: CChlrgs

s ear that the contiactor firm sought to allow payment of penalty amnge:

tmainly o (g sound that they s thng apgest and veould 461 the ordey,

daehiticd bram o appellant authority In the light of same DGMG alee Grderey

SRR Case appsilant i fail 10 file appeal and gel the wrders dated 3005 20
St st aved withiun B3 days of sa.d order dated 1507 2071, the malter will e
,

sVased dhresn wity '€821C 10 amuunt of payment of penaity arount i “ralments a1

Ty
i

i e 150,02,600/- per month being allowed as interim msasure by this order

o apmdlnt Fipm deposited fust instatment of 450,00,000/ towards senzity o wr

0 2021716.07 302, s also paid concurrent monthly instalment of contract mone,

aumed mining Ppetations. They deposired other two monthiy nstalments pf

H,00.000 towards penalty on 15.08.2021 and 16.09.2021 respuctively but after that

Uiy tiled Lo deposit the sdine as ordered by the BGMG

Puiter, the appellare fi s fijae « Beview Application under Rule 108 of the State Rufes,

M1 2 Bofo. e DEGMG fas review of his ordare dared 30 vu 200 xd 15 07 2027 The Camg

by the DGRG vide Aetaed gt dopsg 11 Jas 2

OG0 s

DI HOns Js the appefant frn. taded W depost amount even i

ser nrerim orders goted 15.07.2021.

atnak Batra submitted that the THMNE operatiory of the firm

wWeie anliahy

i fgr alleave Hegat min BE i and graund Lontractar pren ¢ ough thay were Agyr
LPs 1 P P F e 4 o
s wlega inirg, He stated that in the VCIY O the Sred Branted 0 hee on (
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HHE DSt i cases fifeyd b

ey rbyts nosueh Begal activities They did submit the detajis of same befare the
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il A ot i fbf;i") § g 5
¥ Hp Vo apts b y st S
a : ; Bussible © undertake legai mming ol such huge
ot s Hiowed by thep, Bevayse ;lll‘fing: of such

P T L Dotice of

buge numbers of vehicles would have

Mining Offies i
# Officials ag woll as Special Task Farco Police persenale laoking

i al BHEOR. Tl ctarat & "
{ Wted tha thi gepartiient s boen Hnpamg peoalty goainst the
PRy g Hepal agoeg ELE He pomtea our that agen

B B o

Hhat e sant gl Miteg was undertakan by thee,

bk B, % :
ORI cumied that e DGMG when decided 1o get enqulry for part 5req

% ‘\Efg:vn:;,x & 45 _— #
S RHRAEQ s i qimizg- AU Hie .gsfu*-gn(] iHogal e foby the appelian:
YRR g Bovnguiies e e ne whast e iltegal mining tock shace sver;

e pa e ng s expected to make ther teiponsibie
; '
(REERES IS 2

Heareas et wnposed such heavy penalty on them. He stated that they agreed

4

TRyt protest as were required 1o resume tmning because they were wuffenng
WA ol Saing. However. ibwas st Teasible to depost the fine ever 2
¥
s e smne e, ey were sot able 1o Py the amgunt as discred &,
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2, he Director General, Mines and Geology, Haryana,
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for Principal Secretary to Govt. Haryana,
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Unnamed Road, Hamidpur, Haryana 133204, India

Latitude Longitude

30.47687991° 77.19728064°

Unnamed Road, Hamidpur, Haryana 133204, India

Latitude Longitude

30.47570936° 77.1972906°

Unnamed Road, Hamidpur, Haryana 133204, India

Latitude Longitude

30.47424019° 717.1974312°




GPS M_czp

| Camera Lite

Unnamed Road, Hamidpur, Haryana 133204, India

Latitude

30.47423891°
:L:Gca_l 12:32:31 PM
GMT 07:02:31 AM

Monday, 18-04-2022

Longitude _
77.19856295°

Altitude 282.29 meters




Unnamed Road,

Latitude

30.47«224967"

Local 12:4@:08 PM
GMT 07

Hamidpur, Haryana 133204, India

Longitude

77.19530669°

Altitude 299.01 meters
Monday, 18-04-2022
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Unnamed Road, Dera, Haryana 133204, India

Latitude Longitude
30.48083481° 77.19533386°
Local 11:51:13 AM ' Altitude 280.04 meters
GMT 06:21:13 AM Monday, 18-04-2022




Unnamed Road, Dera, Haryana 133204, India

Latitude
30.48078496°

Local 11:38:58 AM
GMT 06:08:58 AM

Longitude
77.19884871°

Altitude 278.32 meters
Monday, 18-04-2022
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Annexure-R9

Regional Office, Yamuna Na

gar Region
Haryana State Pollution Control Board
aas, \?\l.;:t;(s)i-tel\l?~W131,§ector -17f HUDA,J.agadhari, Yamuna Nagar
%‘wg& WWW.hspeb.gov.in E-Mail - hspcbroyr@amail.com

Contact No. 01732-268137, 237840

No. HSPCB/YR/2022/ 7/ ..+ Dated: © + / +1,/2022

To
M/s Kawaljeet Singh Batra,
Village Galauri, Sadhaura, Block 39
District Yamuna Nagar

Sub:-

Show Cause Notice for Environmental Compensation for lllegal
4 extraction (mining) of Boulder/Gravel/Sand from an area of 6.4 Hectares
= of land within the contracted mining area (Mining Lease Area) for
mining beyond permissible limits of 9 meters depth.

Whereas OA no. 337 of 2021 titled as Shokeen Ali & Anr. Vs State of
Haryana &Ors. is pending before Hon'ble NGT, wherein allegations of illegal mining have
been leveled against your mining company by the complainant.

Whereas the Hon'ble NGT vide orders dated 22.12.2021 constituted the team
of CPCB, State PCB, SEIAA and District Magistrate Yamuna Nagar to furnish the factual
and action taken report in this matter.

Whereas your mining area and surrounding area was visited by the team
constituted by NGT on dated 28.01.2022 and 18.04.2022.

-

* Whereas previously on receipt of a complaint regarding illegal mining being

carried out in village Galauri of District Yamuna Nagar, the area was got inspected by the
Mines & Geology Department through Sh. R.S. Thakran, Mining Engineer, HQ along with
Senior Surveyor and AME, Yamuna Nagar on 08.03.2021. The team while inspection of the
your mining firm found that no boundary pillars were found installed on the corner points of
the contracted area. In the absence of boundary pillars (as were not found installed), the
contracted area was checked with the help of Differential Global Positioning System
(DGPS). The inspecting team found that though mining contract was in favor of your

; ; a of 24.00 hectares, but
company M/s Kawaljeet Singh Batra arj granted orﬁ)‘f over an are ?
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they have undertaken illegal mining over an area of 28.50 hectares as per details given

below:-

a) 6.40 hectares area has been mined/excavated within the contracted area

but up to the depth of 10 meters as against the permissible depth of 09 meters;

b) 11.00 hectares area has been mined outside contracted area which is just
adjoining to boundary of contracted or nearby area mined up to a depth of 10 to
12 meter. Out of said area of 11.00 hectares, an area 1.20 hectares was situated in
revenue estate of village Dera District Ambala and remaining 9.80 hectares in the

revenue estate of village Galauri Yamuna Nagar.

&) Another area 11.10 hectares area was found mined illegally outside the

contracted area which was adjoining to boundary of contracted area clearly showing
that said illegal mining pits was undertaken by M/s Kawaljeet Singh Batra. v

Whereas Considering the above findings, the Mines & Geology Department
had issued the show caused notice dated 17.05.2021 (Annexure-R3) to your
company for illegal extraction (mining) of boulder/gravel/sand of 37,57000 MT.
This SCN replied by you on dated 24.05.2021 and refuted the allegation of illegal
mining and non installation of weigh bridge and boundary pillars and requested for
re-inspection which was considered by the Mines & Geology Department and a re-
inspection was carried out on dated 28.05.2021 and reported there was no
discrepancy in the previous inspection report carried out on dated 09.03.2021 Only
additional reporting during re-inspection on dated 28.05.2021 was that weigh bridge
was found operational at a distance of 400 meter away from the contracted area and
of 04 boundary pillars required 03 were found installed. Thereafter, your

out

company was also afforded an opportunity of hearing on dated 23.06.2021 by the

Mines & Geology Department.
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Whereas the Mines & Geology Department concluded the enquiry vide orders
dated 30.06.2021 (Annexure-R4), wherein the conclusive remarks on illegal mining

reported were as per Para 19, 20 & 21 reproduced as under:-

"19  In case of mining beyond contracted area, it was found that it is to an
extent of 22.10 hectares out of which 11.20 hectares area (pits marked as EP 1, EP
2, EP 3 and EP 8 in the report) is just adjoining to the lease boundary. It can be
decided beyond doubt that the said area has been mined by the contractor firm. In
the  remaining part of 11.00 hectares, it is difficult to arrive at a conclusion that the
firm was miniig illegally in the area but logically it cannot be ruled out that any

Yother person indulging in such . huge operations will directly impact the
operations/business of the contractor and they would not have allowed it to happen
wfthou? a tacit understanding (pits marked as EP 4, EP 5, EP 6 in the report). In the

case of mining which was done at a distance of 150-500 meters away from

their boundary of contracted area it would be in interest of justice that a fresh

detailed enquiry be conducted to establish whether the contractor was involved in

said illegal mining. In case it is proved that this area was also mined by the same

contractor, they will be liable to pay penalty a= per policy.

5 20  In the light of above said facts which have been bought out on the

basis of an enquiry, field visit of the officials of Mining  Department and attended

formally by the representatives of the mining contractor. | am of the considered view

that M/s Kawaljeet Singh Batra is liable to pay penalty (price and royalty) for

18 70,000 MT of Boulder Gravel and Sand/ minor mineral excavated illegally from

said area of 11.20 hectares falling under area adjacent to their mining ~ area  /
poundary but outside contracted area and also for extraction of 1,28 000 MT from

beyond permissible out of 6.40 hectares (pit/area marked as WP 1 in report) mined



ithin contracted area. The royalty of mineral for boulder and gravel js Ry 50 ag per
wirtnin :

State Rules, 2012. As regards price to be considered as per the officig recorg,
imposed in earfier cases based on average sale price of leaseholders it comg, out

be Rs 56 per MT

21 Hence, | herby order that the contractor is liable to pay amount of gy
21.49,.36,438 the amount as penalty as interim measure subject to final decisiop, -

account of following. -

a) Royalty and price of Rs. 19,82,20,000 taking Othe price @ Rg 56
pre MT and royalty @ Rs. 50 per MT for illegal excavation of 18, %f%oag

MT of Boulder Grave! and Sand from area of 11.20 hectares:

b) Royalty and price of Rs. 1,35,68,000 taking the price @ Rs. 56 per
MT and royalty @ Rs. 50 per MT for 1,28,000 MT of mineral excavated from

depth beyond permissible from the contracted area of 6.60 hectares.

c) An amount of Rs. 31,48 438 equals to 50% of the Security deposit as

fine for undertaking mining in violation of the terms of grant. "

“13 Keeping in view of detaijled facts of the case

and records made
available it is ordered that:
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mining. the said enquiry shall be carried-out for the entire ares for which action was

initiated against the appellant firm. Accordingly, the orders dated 30.06.2021 read

with orders dated 1507 2021 and 14.10.2021 are modified to the extent that the

fresh enquiry be carried out for all of the mining area illegally mined in and around

the contracted area of appellant firm as found mention in the inspection report.

al The Enquiry shall be carried out by Sh. Ashutosh Rajan, HCS, Joint

Director Mines and Geology, Sh. Deepak Hooda, State Geologist — assisted

by Sh. Suresh Sharma, Sr. Surveyor
L]
\ b) The team shall also associate a technical person from HARSAC and

procure satellite images to examine as to whether mining pits (details along
with GPS coordinates are available) found to be near the contracted area

were existing even prior to commencement of mining or were created during

which period:

c) The Satellite imageries in case are not available with HARSAC,
the same may be procured on payment basis without any delay from

department funds available under R & 5' Fund or any other fund:

d) The areas for which FIRSs have been filed as claimed by the appellant

firm be also got verified by the team to ascertain as to whether for said arsas
appellant firm has been directed to pay penalty for illegal mining or said area

are other than that of the pits/areas for which notice was issued to them

o) The team of officers shall also make an assessment as to whether the

area used for mining within contracted area is commensurate with the
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reported production by the appellant firm and in case it is not shall give Clear

recommendation for enabling DGMG to take action, if any

f) The team enquiring the matter shall also asses as to whether ming,,,
sold during the period of operation and quantity of mineral produced giyeq
any idea about alleged illegal mining. The team must complete its enquir,
within a period of two months and submit report to the DGMG with a copy to

undersigned;

g The DGMG shall take fresh decision based on the same within 15

days of the receipt of the report by affording opportunity of hearing :’r?icase

any decision adverse to the interest of appellant firm are to be taken.

h) In case the illegally mined pits are found to have been created after
the mining contract was granted to the appellant firm, they shall be imposed

penallty as per law.

i) The appellant firm shall deposit a lump sum amount of Rs. 5 Crore as
advance penalty which may be adjusted towards amount they may have to

pay after detailed enquiry report is submitted and decided by the DGMG."

Whereas regarding extraction (Mining ) of boulder/gravel/sand to the %\ent of

1.28 lac MT from 6.4 hectares of land within the mining lease of your mining company,
wherein the minerals extracted (mining) upto the depth of 10 meters beyond the permissible
limits of 9 meter as prescribed by Mines & Geology Department as well as Environmental
Clearance issue to the mining company, beyond doubt is the violation carried out by the

mining company and as also responsible for violation carried out within the lease area

Whereas the Hon'ble NGT vide orders dated 26.02.2021 in OA No. 360/2015

titled as National Green Tribunal Bar Association V/s Virender Singh (State of Gujrat)
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approVEd the report filed by the CPCB for calculating of ecological values of damages due
(o illegal Mining.

Whereas considering the approach(report) approved by Hon'ble NGT for

calculating the ecological values for damages due to illegal mining

Net Present
value(NPV) i.e. total environmental compensation calculated as under :-

Viuiétioﬁ:-

i lease area

!

Total  'legal Mineral |
Extraction (Z) i1

“Market value of illegally | As per Mines & Geology Department Report. Rs. 106 perMT

| (including price @ Rs. 56 MT and royalty @ Rs. 50 per Metric
! Ton)

mined material(per fam)
v

“Market value of illegally | Zx(market value /MT) St gy i
mined material (D) in Rs \ =128000x106

E =13568000
- Severity | Moderate
Risk Level } =)
 Risk Factor i 0.50
Discount(r) 7%

Annual Value of | =DxRF

- Foregone Ecoiogical | =13568000x0.5

Va!uesiﬁs) =6784000
Presen value of
Foregone  Ecological

i 0/ i 5
Value@7%discount rate PV:Z (
t=1

DXRF)
and over 5 years(Rs) AR
5
] 6784000
gid Zt=1( (1+o.7’)r)

- PVv=2781 5739

[ lllegal Extraction of Boulder/Gravel/Sand upto 10 meters depth |
| ;
| beyond permissible limit of 9 meter depth with in contracted
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"Net Present Value(after
netting out market value | NPV=PV-D

of illegally  mined =07815739-13568000
material)  ie.  Total =1,42 47,739 (Rs)

Compensation

Whereas the Environmental Compensation of Rs 1,42,47,739/- calculated

above is limited to only violation of illegal mining in the area of 6.4 Hectare within the

contracted lease area and environmental compensation for illegal mining in rest of the area

ie. 22.10 Hectare(outside mine contract area) to the extent of 3629000MT of illegal

extraction of mineral if proved after enquiry of Mines and Geo

orders dated 24.02.2022, will be calculated separately and will be conveyed accordingly.
Whereas you are hereby show caused to defosit environmental

compensation of Rs 14247739/~ within 15 days, failing which recovery proce_ggki_ngsgns per
v e

logy Department as per their

law will be initiated against you. )
L i

i
Regional Officer
Yamuna:Nagar

1 J"T e
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